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SHRI BHUPESH GUPTA: Wo are not 
•oncerned with the High Court part of it. 
This is another part. If a Member has 
committed a crim e, that is a different matter. 
Lot it be settled. Our case was that the 
Governor has violated the Constitution. It is 
the Central Government's duty to defend and 
protect the Constitution. The hon'ble 
Minister in the other House cited sortie 
opinion of the Law Ministry. I have also 
consulted competent legal opinion in the 
country, and I find that the Law Ministry's 
opinion is totally wrong. Therefore, we 
would like this matter to be discussed thread-
bare in this House on the basis of a statement 
made by the Government as to what they 
hava to say. Therefore, wo should have this 
opportunity, Sir. 

You will agree that a matter like this is not 
a party matter. If ws are wrong we stand 
corrected on a matter like this when the 
Constitution is violated by so high a 
dignitary as the Governor going beyond the 
range of the Constitution and the range of all 
that is known as precedents in the House of 
Commons. I have given you the examples 
and very many things. Therefore, we should 
have an opportunity of discussing this matter. 
In my opinion, Sir, the Governor is guilty of 
an impeachable offence, but I shall not go 
into it. 

MR. CHAIRMAN: You need not express 
your opinion. 

SHRI BHUPESH GUPTA: He said yes-
terday that he was going to make a state-
ment. 

SHRI JAISUKHLAL HATHI: Sir, we 
have got the£Calling|Attention Notice and I 
will make the statement tomorrow. 

SHRI BHUPESH   GUPTA: Tomorrow? 

SHRI JAISUKHLAL HATHI: Then when 
do you want ? Tomorrow means the next 
working day. 

SHRI BHUPESH GUPTA: All right. 

STATEMENT BY MINISTER RE SETT 
ING UP A NEW INDUSTRIAL UNDER-
TAKING   AT   GWALIOR   FOR    THE 
MANUFACTURE    OF    INDUSTRIAL 

FLOUR MILL MACHINERY 

THE MINISTER OF STATE IN THB 
MINISTRY OF INDUSTRY (SHRI 
BIBUDHENDRA MISRA): Sir, yesterday in 
reply to certain supplementary questions 
arising out of Starred Question No. 726, I 
had promised to give the necessary infor-
mation today. This is to inform the House, 
through you, Sir, that Messrs. Ram Narain 
and Brothers, Asaf AU Road, New Delhi, 
submitted the application on the 5th June, 
1965, for setting up a new industrial under-
taking at Gwalior for the manufacture of 
Industrial Flour Mill Machinery. There was 
no other application by any other party for 
setting up such a plant in Madhya Pradesh. 
The application of this party was also 
recommended by the Government of 
Madhya Pradesh. Since there is necessity to 
create capacity so far as this type of 
machinery is concerned, the party was 
granted a letter of intent on the 6th Decem-
ber, 1965, subject to so»e points being 
satisfactorily settled with the Government of 
India. 

RESOLUTION RE LIFTING OF EMER-
GENCY— continued 

MR. CHAIRMAN: Shri Kumaran had not 
finished his speech last time. Ho may do so 
now. 

SHRI P. K. KUMARAN (Andhra 
Pradesh): Mr. Chairman, I was stating how 
the Mysore Chief Minister was trying to use 
the Defence of India Rules against the rice 
eaters of that State. That is not the only case 
where the D.I.R. is being used. During the 
food agitation in Bihar, the Bihar 
Government not only arrested the available 
office-bearers of the Jamshedpur Mazdoor 
Union but also arrested the Union's jeep. 

[THE VICE-CHAIRMAN (SHRI M. RUTHNA-
SWAMY) in the Chair] 

That is an old jeep.   Some of as, when we 
used to visit the place, had to push that jeep 
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when it was going up gradient. But that jeep has 
been confiscated by the Government under the 
provisions of the emergency, and to this day 
the jeep has not been restored to the Union. It 
may still be lying in the backyard of some 
police station. Not only that, in Uttar Pradesh, 
the then Government wanted to confiscate the 
land belonging to the Kanpur Anti-T.B. 
Association. So the Chief Minister, under the 
D.I.R., wishes to get the landed property 
requisitioned. This is a property from which 
the Association used to have substantial 
income to support its activities. The District 
Magistrate ordered the requisitioning of the 
property under the D.I.R. for a workshop of 
the State Transport Department. All officials 
of the Association knew that the requisitioning 
was being done out of vindictiveness and 
that the workshop was not needed. It has not 
been constructed up to this day. The 
Development Plan of Kanpur did not contain 
any provision for this. Sir, these are some of 
the acts committed by this Government under 
the provisions of the D. I. R. May I know, 
Sir, what is the difference between this 
Government and the armed gangs who 
commit dacoities in Central India?   That is  
one thing. 

Another aspect is that this is being indis-
criminately used. Three days back I found the 
D. I. R. being used against some people for 
erasing Devnagari script in certain parts of 
Punjab. During the language agitation in 
Tamilnad, the D.I.R. was used in a very 
sweeping manner to arrest all sorts of people. 
The editor of the paper 'Swadeshamitran* an 
old daily published a statement regarding the 
language agitation. Action was take against 
him. Malai Murasu, Madras Bdition, 
published reports of the death of a student as a 
result of police firing in Tiruppur and 
Thiruchengode. Action was taken against that 
paper. They took action against Malai Murasu, 
Coimbatore Edition, because they published 
some twelve items including cartoons and 
photographs. Malai Mani a D. M. K. weekly, 
was also subjected to harassment by the D. I. R. 
for publishing reports of and pictures featuring 
the self-immolation of the youth on the 
Republic Day. They did not do anything, they 
just published it and action was taken against 
them. The editor of Dinathanthi, Madras 
Bdition, was held under the D. L R. for 

publishing prejudicial reports. Action was taken 
against Tamil Nadu of Madurai for reasons 
which they have not stated so far. There is no 
distinction between truth and untruth. In Bihar 
Shri T. J. S. George, editor of Searchlight, 
was also harassed. They started proceedings 
against him but finally after agitations the 
Government withdrew the proceedings 
against him. An advisory committee was set 
by the All-India Newspaper Editors, 
Conference and the Government have agreed 
that when they took action against newspapers, 
they would consult the committee. They were 
not consulted and this Committee has charged 
the Madras Government for taking action 
against several papers without consulting 
them. This is how the D. I. R. is being 
misused. 

Regarding trade union the police arrested B. 
N. Tewari, General Secretary and Sunil Sen, 
Organising Secretary, two important office-
bearers of the AITUC-affiliate Colliery 
Mazdoor Sabha on 5th July merely on the basis 
of a letter dated 4th July from the Manager of 
the Bankola [Colliery. Similarly, Ram 
Banerjeejof the J. K. Nagar Aluminium 
Mazdoor Union^was arrested under D. I. R. on 
a mere complaint of the management that he 
instigated a 45 minute strike. 

In Bhopal, in the Heavy Electricals in fpublic 
sector, several young trade unionists f 
were'arrested and detained under the D. I. R. Some 
of them .including   the Union President, S. 
Bhowmick, is still under detention. In no 
country perhaps such arbitrary arrests and 
victimisation of young   trade unionists Ihave 
taken place as it happened in Bhopal. 
Yesterday they announced that in Bhopal 
"Heavy Electricals they have incurred losses. 
Why will they not be so when there is permanent 
trouble between the employees and the 
management?   How   can   the production go 
up ?   The union which these detained 
employees led was entirely manned    by 
workers themselves but Government wanted to 
suppress that union to favour the outsider I 
leadership belonging to their own Party. 
Therefore, the D. I. R. is used not merely 
against the trade union activity but also for 
partisan purposes.   But now the INTUC has also 
found that the D. I. R. and Emergency will be  
used not  only against the 
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[Shri P. K. Kumaran] Opposition and the 
trade unions under their influence. The 
"Indian Worker" of 26th July 1965 carried 
the following report: 

"The General Secretary of the Madhya 
Pradesh Colliery Worker-,' Federation in a 
communication to the Chief Minister of 
Madhya Pradesh has asked him to withdraw 
the order issued by the State Government 
under Rule 10 of the D. I. R. The Order 
issued by the State Government on June 1, 
1965 prohibits meetings, demonstrations, 
etc. within the premises of Korea and 
Bisrampur collieries of the N. C. D. C. The 
General Secretary said that while the main 
purpose of invoking such an order was to 
prohibit meeting and demonstrations by 
any unions, the unions of (he Jan Sangh 
party has been given full freedom to do so. 
Shri Gupta has said that this sort of 
discrimination has caused discontent 
among workers. He has appealed to the 
Chief Minister to withdraw the Order and 
allow the workers organised under the 
democratic union to carry on their legiti-
mate activities." 

Now from using it against the organisa-
tions and activities of the opposition parties 
it has been extended to the activities of the 
INTUC also. This is the position as far as 
the general opinion about D. I. R. is 
concerned. 

Coming to the Left Communists, Mr. 
Nanda gave us a statement. I have read the 
statement two or three times. That contains 
nothing, it contains only trash. What is it that 
they have proved ? The utmost they can say 
against the Party is that they were not 
convinced about the stand taken by the 
Government as far as its relations with China 
are concerned. They have not stated that they 
are supporting China in preference to India. 
Nowhere did they state, now-where did they 
write, nowhere did they speak. The only 
thing is, they might have been thinking that 
India's stand was not correct. Now thinking is 
no crime. Suppose I think that I must murder 
Mr. C. D. Pande. I am not committing any 
crime. I am not liable for legal action. If 
thinking is a crime and if there are laws to 
take action against thinking, the country and 
the entire population will have to be 
destroyed. 

SHRI C. D. PANDE (Uttar Pradesh): My 
friend has said that they have done nothing, 
that they have simply expressed an opinion.   
.   . 

THE VICE-CHAIRMAN (SHRI M. 
RUTHNASWAMY) : He       has   not   yielded. 

SHRI C. D. PANDE: They declared that 
China was not an aggressor. Joyoti Basu 
said it in a statement at the time of Chinese 
aggression in 1962. 

SHRI BHUPESH GUPTA (West Bengal): 
What are you talking? Is it Arabian Nights 
tale. 

SHRI P. K. KUMARAN: If thinking is a 
crime, many of us think a lot of horrible 
things when we are idle and so the whole 
world has to be destroyed. You cannot 
destroy. Even God who created the world 
tried to destroy the world by Pralaya later 
but could not do so. Even if the atom bomb 
in the whole world drops on the world the 
world cannot be completely destroyed. 
Thinking is not a crime. So there is no 
justification to keep them in jail. 

Simply Mr. Nanda has assumed that they 
have committed a crime. What are his bona 
fides to interfere with the normal. status and 
reputation of private citizens? You are 
depriving the citizen of his freedom. As long 
as the rule of law prevails, you cannot deny 
them the normal rights. It is not correct. 

SHRI BHUPESH GUPTA: I suspect some 
Ministers of bribery. Can I take action ? 

SHRI C. D. PANDE:  This is no  analogy. 

SHRI P. K. KUMARAN: To-day public 
opinion also is there. I have read out the 
extracts from Mr. Setalvad's speech. Public 
opinion also thinks that something is wrong 
with the Government. Mr. Nanda and his 
astrologers and his book of stars cut a ridi-
culous picture before the whole of India. I do 
not know whelher he realises it. He stands as 
the most discredited figure before 
democracy. I do not know whether he 
realises it. It may be that he may realise it 
only when it is too late. I am very sorry for 
him but I state the facts. 
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SHRI BHUPESH GUPTA : Mr. Hathi, do 
you believe in astrologers? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
JAISUKHLAL HATHI): Astrologer? You are 
my astrologer. 

SHRI P. K. KUMARAN; It was justice 
Subba Rau who said in the course of a 
judgment: 

"The tendency to ignore the rule of law 
is contagious, and, if our Parliament, which 
unwittingly made a void law, not only 
allows it to remain on the statute book, but 
also permits it to be administered by the 
executive, the contagian may spread to the 
people, and the habit of lawlessness, like 
other habits, dies hard. Though it is not my 
province, I venture to suggest, if I may, that 
the Act can be amended in conformity with 
our Constitution without it losing its 
effectiveness." 

1 P. M. 
Even this precaution is not being taken. 

Recently I read this in the 'Hindu*. It is a 
very conservative paper; I do not agree 
with many of their views, but even they 
have written: 

"Chief Ministers have been reluctant to 
give up the additional powers under the D. 
I. R. no doubt because they came in handy 
in dealing with difficult situations. But, 
with no judicial review, they can hardly rebut 
the criticism that the D. I. R. are a highly 
potent instrument which can cripple 
political opponents. It was also becoming 
evident that the next general elections, not 
far away from now, would cease to give the 
impression of being fair and free, if the 
Damocles Sword of action under the D. I. 
R. should remain poised over the heads of 
the contestants who might want to give full 
rein to the expression of their opinions on 
all matters affecting the country." 
This   is   from the editorial of the 'Hindu' 
dated the 28th of February, 1966. 
THE VICE-CHAIRMAN (SHRI M. 

RUTHNASWAMV): Mr. Kumaran may conti-
nue his speech after lunch. The House will 
now adjourn and meet again at 2.30. 

The House then   adjourned for 
lunch at one of the clock. 

The House reassembled after lunch at 
half-past two of the clock, THE VICE-
CHAIRMAN (SHRI M. RUTHNASWAMY) in 
The Chair. 

SHRI P. K. KUMARAN: Mr. Vice-
Chairman, I have quoted from the editorial 
of the 'Hindu'. There are many editorials; 
almost all papers of India have written con-
demning the D. I. R. and asked the Govern-
ment to repeal the emergency—the 'States-
man', the 'Hindustan Times', the 'Indian 
Express', the 'Bharat Jyoti', the 'Times of 
India', the 'National Herald", the 'Amrita 
Bazar Patrika,' the 'Patriot', the 'Basumati', 
the 'Jugantar' and many more papers, but I 
would like to draw your attention to the 
opinion of the 'New York Times'. The 'New 
York Times, published the opinion with this 
heading— 

"34 Indian Leaders Assert   State Is 
'Constitutional   Dictatorship'." 

Again they say that 34 Indian leaders say 
that dictatorship is in the process of coming. 
I am again quoting from the 'New York 
Times*. They have given the news in such a 
way—we also put it in the same way— that 
if the emergency was continued "it would" 
in a certain measure affect the freedom of 
the general elections scheduled for next 
year.   Then   it   writes: 

"Mrs. Gandhi told Parliament this week 
that the possibility of lifting the state of 
emergency be re-examined, but there are 
still no signs that the Government intends 
to act in the near future. 

"Today's—February 26—open letter 
said the executive had used the special 
powers under the state of emergency 'not 
for the purposes of the defence of the coun-
try but for collateral purposes.'" 

This is the impression created even in 
America. In spite of their anti-communism, 
even they want some sort of democracy. 

SHRI ARJUN ARORA (Uttar Pradesh): 
Do you want American type of democracy ? 

SHRI P. K. KUMARAN: I do not want 
the American type of democracy, but I want   
the  type of democracy for which we 
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fought in the pre-independence days. I shall not 
dilate on this any more. My time is limited 
and there are many more Members to speak. 
(.Interruptions.) Sir, during the period when 
we were fighting for national liberation, there 
were certain ideals, certain idealisms we stood 
for, and I am appealing to the senior 
Congressmen here, who were unlike some of 
the Ministers who started their political career 
as Ministers, to these elder statesmen, who 
sacrificed their careers and suffered for certain 
ideals, for certain idealisms. And if they 
permitted their idealism to be destroyed, the 
idealism which made them superior to the 
bureaucracy, and if that idealism is 
destroyed then, instead of they ruling the 
bureaucracy, the bureaucracy will rule the 
leaders. That is why I appeal to them not to 
forget the idealism for which they fought and 
for which they have been Jiving so far. 

Now I cannot resist reading from a letter 
written by Mr. Churchill to his Home 
Secretary; he was writing it from Cairo to 
the British Home Secretary. 

"I expect you will be questioned about 
the release of the Mosleys. No doubt 
the pith of your case is health and humanity. 
You might, however, consider whether 
you should not unfold as a back 
ground tbe great principle of habeas 
corpus and trial by jury, which are the 
supreme protection invented by the British 
people for ordinary individuals against the 
State. The power of the executive to cast 
a man into prison without formulating any 
charge known to the law, and particularly 
to deny him judgment by his peers for an 
indefinite period, is in the highest degree 
odious, and is the foundation of all totali 
tarian governments.....................   It is only 
when extreme danger to the State can be 
pleaded that this power may be temporarily 
•aramed by the executive, and even so its 
working must be interpreted with the ut 
most vigilance by a free Parliament. As 
the danger passes, persons so imprisoned, 
against whom there is no charge which 
conrts and juries would accept, should be 
released, as you have been steadily doing, 
until hardly any are left. Extraordinary 
powers assumed by the executive with the 
consent of Parliament in emergencies should 
be yielded up when and as the emergency 
decliues ..........    On no account should we 

lend any countenance to the totalitarian 
idea of the right of the executive to lock 
up its political opponents or unpopular 
people ...........    Do not quit the heights." 

My appeal to you is: Remember Mr. 
Churchill's words. Do not quit the heights. 
With these few words I appeal to you to vote 
for my Resolution. 

The question was proposed. 

SHRI ANAND CHAND (Bihar): Mr. 
Chairman, I have listened with rapt attention to 
what my hon. friend has said from the bench 
opposite regarding the lifting of the emergency 
and the laws connected with it. Sir, he has 
been at some pains to say, at least in his last 
speech that he gave the other week, that the 
'emergency' was a matter of 'grave 
emergency'. Now the emergency had been 
declared because there was something very 
grave, the Chinese wanton attack and 
aggression, which was threatening the 
country. The emergency was provided for in 
the Constitution and the emergency could only 
be declared when there was such a grave 
situation as that, and the President was satisfied 
that a grave emergency existed whereby the 
security of India, or any part of its territory was 
threatened. He was rather at pains to make a 
lot out of this word "grave". But if we look 
into the dictionary we find that it means or it is 
nothing more than "serious" or "threatening." I 
think it is just an adjective put before the word 
"emergency" and H only says that it should be 
a serious thing. Now, I am not going into the 
legal quibblings but would rather go into the 
structure of the whole thing itself and try to 
adduce that even today conditions are not 
such as to in any way warrant the lifting of this 
emergency. 

If we go back to tho time of the Chinese 
aggression in the last week of October, 
1962 when the emergency was declared, we 
find tbat both this House and the other House 
were unanimous in their demand and if I may 
quote the exact words of that Resolution that 
was adopted with acclamation in the Rajya 
Sabha itself on the 13th November, 1962, 
the last paragraph of its reads thus: 

"With hope and faith this House affirms the 
firm resolve of the Indian people to drive 
out  the aggressor from the sacred 
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[Shri Anand Chand] 
soil of India, however long and hard the 
struggle may be." 

The question that arises in my mind naturally 
is this. Has the aggressor as such been 
driven out from the soil of India. If the 
aggressor as such has been driven out then the 
condition for the continuance of the emer-
gency does not exist. If, however, the 
aggressor is still very much there, then we 
have to examine whether the time has come 
to act according to what my friend over 
there has advocated. Sir, the other day, Mr. 
Chorida, I believe it was who asked a 
question of the hon. Minister of External 
Affairs, as to how much of Indian territory 
was under the illegal occupation of other 
powers, and the answer which Sardar Swaran 
Singh gave to that question was very reveal-
ing. He said that something like 14,500 sq. 
miles of Indian territory was under the illegal 
occupation of China and I think some 32,000 
sq. miles was under the illegal occupation of 
Pakistan. If that continues to be the position 
even in 1966 when we are debating this 
question I for one am not prepared to accept 
the thesis that the time has come for the 
lifting of the emergency or that the grave and 
serious threat to the sovereignty aa well as the 
existence of the democratic structure in this 
country has been removed. I for one am not 
willing to accept that thesis. 

And then there was the conflict that came 
•bout in the Rann of Kutch between Pakistan 
and India. And subsequently there was the 
conflict over Kashmir which we experienced 
last September between the same two 
countries. Mr. Vice-Chairman, it is 
advocated from the other side that because 
of the Tashkent Declaration conditions have 
come about in this country when it is no 
longer necessary to have this emergency and 
that we should scrap the Defence of India 
Act as well as the rules made thereunder. 
But only the other day it became very clear 
to us that in spite of all its professions of 
sincerity, Pakistan is not adhering to the 
spirit, as we call it, of the Tashkent 
Declaration. Not only that. Very recently at 
the time they celebrated their national day in 
Rawalpindi the President of Pakistan was at 
pains to say that the problems or these 
quarrels with India were not over. And what 
is more, in the presence of the President of 
the People's Republic of China Liu Shao 
Chi—I believe I am  pronouncing 

his name correctly—President Ayub Khan 
was at pains to say that Pakistan would not be 
satisfied unless the Kashmir problem was 
amicably settled to their liking. This is not 
the whole matter. In that very National Day 
parade, for the first time tanks borrowed 
from China and MIG planes loaned by China 
to Pakistan, were paraded. And what is more, 
the] Chief of Air Staff of the Pakistan 
Administration or I Government himself 
'flew one of those Chinese MIGs. So what 
does it prove ? It proves that the very same 
China on whose aggressive intentions, or on 
whose aggression against India we in 1962 
declared this emergency, is very closely linked 
with Pakistan and as such the threat to our 
borders from both sides, from the north as 
well as from the west continue is continuing. 
In this context, Mr. Vice-Chairman, I find it 
very difficult to accept that the emergency as 
suoh has outlived its purpose. 

Now let us for a moment leave aside th* 
international scene and come to events at 
home. What has been our experience during 
the last few months here in India itself? We 
have had the Mizo rebellion which had to be 
crushed by force of arms and even now 
Pakistan is sheltering them. They are 
somehow or other finding their way from the 
south into the eastern part of Pakistan. Then 
there have been the Naga hostiles. Only the 
other day questions were asked both in this 
House and in the other about the reported 
celebrations by the Nagas on a ridge very 
near Kohima where they somehow or the 
other hoisted a flag which they called their 
national flag, and also having celebration of 
their own independence or republic day. It is 
only today that I have read with some relief 
that they have accepted the ultimatum issued 
by the Government and are demolishing 
those huts and going away. There again, 
therefore, the cancer exists on our borders. 
And then there were, if I may be permitted to 
say so, the riots in Punjab which broke out 
on the question of the unilingual Punjab 
State which was announced only a few days 
back. The riots then took a very heavy toll of 
life, innocent lives, if I may be allowed to say. 
Then there is the continuing threat of the 
Bengal Left-wing bundh and they have 
proposed the bundh, I think for next April 
6th or so. Sir, this "bundh" really means 
some kind of a strike where 
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everything and all life is to be paralysed and 
shutters are to be pulled down. The word 
originated, I believe, some time when the riots 
in Bombay over the Samyukta Maharas-shtra 
and the Samyukta Gujarat and so on, 
occurred in the Bombay State. It seems to 
have originated from there. Whatever it 
might be, this bundh has come now to be a 
normal practice of paralysing the normal life 
of the citizens of the country and in Bengal 
the ULF are threatening to have a bundh 
again in another ten days' time, if the 
Government does not yield to their demands. 
From all these points, I for one personally 
fee! that the law and order situation in this 
country is not only grave but there is only a 
thin veneer of legal, what I may call, govern-
ment at the top, and if we scratch, there is a 
kind of anarchy which is simmering below. 
My hon. friend opposite was at pains to say 
the Defence of India Act and the rules 
thereunder amount to a constitutional 
dictatorship, and he quoted, I believe, the 
opinions expressed by certain lawyers. But in 
all humility I may be permitted to say that it 
is better to have some kind of a constitutional 
dictatorship than anarchy, choas and mob 
rule. If we have the choice between the two, 
it is better to have this kind of a 
constitutional dictatorship in which 
democratic institutions, Parliament and the 
Legislatures, will function rather than yield 
to these bundhs, threats, coercion, riots and 
burning and looting and arson and to a state 
of things where there is complete disarray, 
disorder and mob rule in this country- I 
would also like in this context to say that the 
Home Minister, in spite of all these 
happenings and in spite of all these 
difficulties, had been pleased to say on the 
25th February, 1966 that certain amendments 
in the actual application of these rules, these 
Defence of India Rules and their actual modus 
operandi, were under contemplation. He has 
announced a number of concessions, .some 
of which should go quite a lot to allay 
apprehensions if such still remain in the 
mind of hon. Members. He said in the course 
of his statement : 

"It has now been decided that recourse 
should be had to the powers of preventive 
detention and prosecution under those 
rules only for the strictly limited purposes 
of national security, that   is the defence 

of   India,   civil   defence     and  efficient 
conduct of military operations." 

This, in my opinion, goes a long way to 
allay the apprehensions if they still exist in 
our minds that the emergency is being 
utilised for any political purposes. Of 
course, the question of the detention or the 
question of the arrest of the Left Communist 
Party members has been mooted in this 
House and it is there. And my friend from 
Kerala when he was talking about it said that 
the statement made by the hon. Home 
Minister on the anti-national activities of the 
pro-Peking communists was mere trash. 
Now I have read this trash and I do not 
consider it as such. I think it is a very serious 
document, a document which is reasonable, 
comprehensive and which is based on facts 
and in which it has been proved beyond 
doubt that after the aggression of China 
against India in October 1962 and even 
before there were factions in the Communist 
Party of India which did not see eye to eye 
with the other faction and that so far as our 
frontiers in the eastern part of India or the 
north-eastern part of India were concerned 
they were firmly of the view that the 
McMahon Line having been given to us by 
the British was a legacy of the past British 
imperialism and therefore in certain cases it 
was India itself, and not China, which was 
the aggressor. Now, can we accept this thesis 
? And this thesis very clearly came out in the 
meeting of the Communist Party of India's 
National Council which met in New Delhi 
from October 31 to November 2, 1962, when 
there were two groups formed and it was only 
subsequent to that, I believe roundabout 21st 
November of the same year, that the left 
Communist Party members were arrested by 
the State Governments, actually at a time 
when China had not only knocked at our 
doors but had penetrated to a great depth 
into our country. So in this context I for one 
cannot accept that there was no collaboration 
or that the left Communists who had 
sympathies towards China did nothing at all 
to held the enemy at a time when the very 
existence of this country was at stake. As 
such I feel that this thesis of theirs does not 
hold water and is untenable. 
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[Shri Anand Chand] 
Lastly, taking a dispassionate view of the 

whole thing I personally am of the opinion 
that the continuance of the Proclamation of 
Emergency and the emergency powers is a 
dire necessity at the present moment 
although there is a case for relaxation of 
certain provisions regarding preventive 
detention about which the hon. Home 
Minister has already given an assurance to 
this House and which I hope the Government 
wiH consider in due course so that there 
might not be any spot left on our democracy 
that we are detaining people not for reasons 
of security of the State but purely on 
political grounds. 

Thank you. 
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SHRI AWADHESHWAR PRASAD SINHA 

(Bihar) : Mr. Vice-Chairman, I am very 
much obliged to my friend, Mr. Kumaran, 
for moving this Resolution, because by 
moving this Resolution he has provided 

tbe House and the Jaon. Members of the 
House with an apportunity to express their 
opinion on this very important subject. I have 
heard the speech of Mr. Kumaran as well as 
the speeches of the Members who have 
spoken after him. This matter must b: 
considered in an objective and dispassionate 
manner. I am second to none in my faith in 
democracy. I would like to say that I am a 
socialist I and I believe in democracy. These 
are the two political lungs with which I live. If 
there is no democracy, if there is no attempt to 
build up socialism, I say in all humility that 
life will have no meaning for me. It will be a 
purposeless life. So, when any Resolution 
comes up, which gives strength to democracy 
and gives an occasion to express oneself on 
this important subject in a dispassionate and 
objective manner, it delights me. 

Now, Sir, before I proceed, I would like to 
say that my esteemed friend, Mr. Kumaran, 
said that some lawyers say that the Emergency 
rule is constitutional dictatorship. Lawyers are 
very enlightened people. They know law. They 
know the Constitution and what they say 
should be respected. But like all watches—
watches do not give you the same time—
lawyers also do not give the same opinion on 
important subjects. The Constitution itself pro-
vides for this emergency. The Constitution 
provides for this in a given situation, in a 
particular situation. If the President is satisfied 
with this and that, that .there is or there is 
going to be external aggression or there are or 
there are going to be internal disturbances, 
then he can proclaim an emergency. That is 
there in the Constitution. So, what has been 
done is according to the Constitution. Then, it 
lays down that it should come before 
Parliament and both Houses of Parliament 
should pass it. If it is done according to the 
Constitution, then to say that it is consti-
tutional dictatorship is to betray a gross 
ignorance of the meaning of dictatorship as 
well as of democracy. I would submit that very 
humbly. So, what is there on the Statute Book, 
this proclamation of emergency, is hundred per 
cent according to our Constitution, which is 
one of the best Constitutions in the world. 
From ' the democratic point of view and even 
from 
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only bring the resolution but create conditions 
in the country.   What happened in the Mizo 
Hills district ?   That is a quite different matter.   
They were supplied by our enemy countries 
with arms and ammunition and they fought.   
They might have taken the example of the 
Nagas that they can arm themselves and   fight.   
So they have armed themselves and they 
fought. There is no political party of the Mizos 
which is represented here.   But all parties of all 
States are represented in this House and that 
House.   Let us look at   it dispassionately.   
Suppose  I  cease  to  be  a member of this party 
and my friend there ceases to be a member of 
that party.   Let us   look   at   what   happened   
in   Bengal, what happened in Punjab, what   
happened in   Bombay,   what   happened  in   
Keraia. Let us see the different techniques, 
different happenings and incidents.   Reorgani-
sation is a very grave matter for any State. 
Punjab was already divided by partition. There 
was again the decision   to divide it into three 
parts.   Any sensitive citizen would get a shock 
from it.   There might be    demonstrations   and   
all   that.   But the~leaders of the parties hardly 
realised that if they let loose a movement it 
would become violent.   It goes in wrong ways. 
But  when  they  realised  it  in  Punjab,  I must 
pay my respect and tribute to   Shri Yagya   
Dutt   Sharma   who   was   fasting; but when he 
was going through the anguish of fasting, he 
had the love of the Motherland at his heart, and 
he said   : "I am opposed to all the violence that 
is going on in Punjab".   This is a very rare 
thing. I try to analyse and understand things. 
Sometimes   that   is   my   difficulty.   The 
Arya  Samaj  leaders—my  friend is sitting 
there; it looks he*is as good as a Congressman; 
it is my misfortune that he is away from   me;   
he  was   also   associated   with Arya Samaj—
they met the Home Minister of India.   Not only 
Jan Sangh, not only Arya Samaj, but also Ekta 
Samiti—I pay my highest tribute to   them.   In 
spite of their being one hundred per cent 
opposed to the fragmentation of Punjab, they all 
said:   Because a large number   of people want 
it even though we do not want it, so we bow 
down and we accept it.   I say that it is the 
greatest sacrifice for patriotism in this country, 
and I bow my head before the three parties 
though  I   differ 

the    socio-economic    point     of     view, 
our   Constitution   is   one   of   the  best. 
Whether   we   live   up   to    it    or    not, 
depends  on  the  co-operation  of all the 
citizens of India. It cannot be the monopoly 
only of the ruling Party.   All have to co-
operate and see that the Constitution 
succeeds.   Even the proclamation of emer-
gency and the law is for everyone.   It is for 
every Indian, every political party to see that 
it  succeeds.   I  know that they cannot 
prevent   foreign   aggression,   but they can 
do one thing.   If all the Parties unite,  they 
can  prevent  internal  disturbances.   And if 
this  is  done, personally I would beg of my 
Government and beg of the Congress Party, to 
which I have given at least 46 years of my 
life, to come to both Houses of Parliament to 
rescind this Proclamation, in spite of the 
Chinese threat, in spite of the fact that 
Chinese tanks and Chinese aeroplanes had 
been shown on Pakistan Day in Pakistan. 
The proclamation of emergency is meant for 
both things.   We know the international 
scene.   What is the international scene  ? In 
South Vietnam or North Vietnam or in Pathet 
Laos, it is nothing but the expansionism of 
China.   What is Viet Cong ? It is nothing but 
the arms and ammunition of China given to 
the South Vietnamese. 

AN HON. MEMBER : It is given to North 
Vietnam. 

SHRI AWADHESHWAR PRASAD 
SINHA : Arms and ammunition of China 
has been given to the Viet Cong. 

SHRI C. D. PANDE : They are like Mr. 
Niren Ghosh and   Mr.   Ramamurti. 

SHRI AWADHESHWAR PRASAD 
SINHA : Please do not add to my speech. 
You can make your own speech. 

I feel that this is a resolution on which all 
the parties should talk sincerely, honestly, 
objectively and dispassionately. I am not 
taking a partisan view. I believe in de-
mocracy. I believe we can create condi-
tions*— and it is within our power—those 
who sit in the House of the Swatantra Party, 
P.S.P.. S.P., Communist Party, both Right 
and Left, and Independents; it should be the 
effort of all of us to see that they not 
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from them on many many matters. But what 
is due must be given. They gave up their 
fast and everything is all right there. No 
condition was put that you must release the 
prisoners. 

AN HON. MEMBER : Three persons were 
burnt alive. 

SHRI AWADHESHWAR PRASAD 
SINHA : They realis3d the violence and so 
they condemned it. To err is human but to 
persist in erring is inhuman. That is what   I 
say. 

I am not a chauvinist. For me Bihar, 
Bengal, Orissa and Assam for the present— 
I will not say the whole of India—are all the 
same. I am emotionally attached to these 
four States.   Not U.P., excuse me. 

SHRI P. N. SAPRU : Not the South ? 

SHRI AWADHESHWAR PRASAD 
SINHA : AU these four States were together 
when I was in my childhood though there 
were four languages. I find I am more akin 
to Calcutta than Lucknow or Allahabad. I 
am more at home with the Chief Minister of 
West Bengal and the Chief Minister of 
Assam—I do not know the Chief Minister 
of Orissa—than with my own Chief 
Minister. I tell you that very honestly. 

SHRI P. N. SAPRU : Do you speak Hindi 
or Bengali ? 

SHRI AWADHESHWAR PRASAD 
SINHA : I speek Hindi. I speak Bengali too. 
I understand Assamese. It was ten years ago 
I had been to Lucknow. But I go to Calcutta 
and other parts of West Bengal frequently. 

THE VICE-CHAIRMAN (SHRI M. RUTH-
NASWAMY) : You go on with your speech. 

SHRI     AWADHESHWAR     PRASAD 
SINHA: Sir, one gentleman is here through 
whom I pay my tribute to all the opposition 
parties in Punjab for what they have done 
for the service of the Motherland. 

Now come to the picture of Kerala. Even 
though there are Red Communists, what 
happens ? Something happened. Mr. 
Namboodiripad was a great friend of mine. 
In the Congress Socialist Party we used to 
meet and talk for the whole night together. It 
is difficult to talk to him for long because he 
has some trouble, but he is a very nice man. 
For me, once a friend always a friend to 
whatever party he goes or whatever he does. 

Then the picture comes to Bombay. In 
Bombay there was a strike for a number of 
days. Shri Dange is one of the greatest 
patriots of India. It was he who divided the 
unity of the Communist Party. There is the 
patriotic wing though leaning towards 
Russia because Russia is a Communist 
country.   (Interruption.) 

I can sit down if you like. I am developing 
my point. I can look after myself. What I 
was saying was there was a strike in 
Bombay...I have worked among labourers. 
When I came to know of Mr. Dange having 
come to see the Prime Minister I went there 
all the way. I said : "I pay my tribute to you." 
He does not know me. I introduced myself to 
him. I have seen him sometimes, he was in 
that Houe for five years. I told him that a 
labour strike was going on and it was 
peaceful, and that he had done a great 
service. One of the greatest services Mr. 
Khrushchev did was this. When India was 
attacked by China, the Communist Party and 
Communism became the very symbols of 
anathema and hatred for the entire world. 
But it was Mr. Khrushchev and his tactics 
which kept Communism and the Communist 
Party respectable. That will go down in 
history as a great achievement of 
Khrushchev. So I think when violence was 
spreading here and there, it was Mr. Dange 
who in spite of the labour strike, 
compromised and called off the strike, the 
Bundh. I pay my tribute to you though I hear 
there was the Sholapur Bundh and today 
there is the Nagpur Bundh. So all of us have 
to think over this. What happened in my dear 
Bengal ? I say "dear Bengal" because for the 
last 46 years I have been mostly in Bengali 
houses. I eat as they eat.   I think as they   
think.   I dress as 
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they dress. I do not put on Gandhi cap 
because of my association with Bengalies. I 
enjoy talking Bengali more than Hindi. It is 
because I am emotionally a Bengalee. And 
when I go to Bengal, Calcutta, I meet non-
Bengalees, Gujaratis, Maharash-trians, 
Biharis, U. P. wallas and South Indians who 
are very able—they are stenographers. What 
do they think of Shri Profulla Chandra Sen, 
the Chief Minister 7 And Sir, I say, go over 
my head. I am a God-fearing man. And that 
has prevented me from joining the 
Communist Party not because of their socio-
economic things but I do not agree with their 
policy. Anyhow, the people say that Shri P. 
C. Sen is good as much to non-Bengalees as 
he is to Bengalees. Personally I am more at 
home with him than even with my own 
Chief Minister. That is a fact. Shri Bhuwalka 
knows it. In this beautiful Bengal, divided 
after partition, we have a Legislature. All the 
parties are there. The Right Communists are 
there, the Left Communists are there. There 
is the Communist Member like Shri 
Kumaran whom I like. I was concerned that 
his term was about to expire. He said, "I 
would be only for two years." That gave me 
relief. I say it frankly. I find that Shri 
Bhupesh Gupta keeps the House alive. So, 
what happened in Bengal, what happened in 
this sonar Bengal ? Something happened, 
filing was resorted to. Of course, that is a 
bad, sad and mad thing. 

THE VICE-CHAIRMAN (SHRI M. RUTH-
NASWAMY) : There are a dozen speakers 
more. 

SHRI AWADHESHWAR PRASAD 
SINHA : Can I have two minutes more 7 

THE VICE-CHAIRMAN (SHRI M. RUTH-
NASWAMY)   : Yes,  finish. 

SHRI AWADHESHWAR PRASAD^ 
SINHA : So many things have happened" I 
am not going to narrate them. That has 
nothing to do with food. Even then our 
Home Minister was good enougn to go 
there. Shri Sen released the people who had 
caused all this trouble. And after release one 
demand after the other 

came from them and they met the Prime 
Minister also. And blessed are the peacemakers. 
I love Shri Bhupesh Gupta because he has been 
a good peace-maker. But what is the difference 
between him and Shri Dange 7 I would like to 
tell him— Shri Dange is a man who stands on 
his conviction and refuses to be demoralised by 
any happenings. My friends in West Bengal, 
those who belong to the United Leftist Front, 
besides the Left Communists, they are just tied 
to the apron-strings of the Left Communists 
because they fear that they will lose their 
popularity. They do not have that stout-heart 
which Shri Dange has. I know that Shri Dange 
wan taken to task as to why he withdrew the 
strike, as to why there was no bandh there. . But 
he knew that the bandh could go out I of his 
hand and it would be taken grip of ! by the left 
group and he does not want to \ do that. So, I 
say that he is a great J patriot. That is what I 
expect of my . good friends, of the great lady, 
Shrimati Renu Chakravarty and others—the 
Right Communists there, the Forward Bloc 
people and others there. After all this talk there 
should have been no date for demonstration 
because there may be military and all that. Even 
then, they had a one-day strike. Have they 
followed Gan-dhiji's policy 7 After Chauri 
Chaura, he announced that there would not be 
any Satyagraha. He said, "It is not possible, let 
us not do that." Here they not only did that but 
said that they would do it again even on a larger   
scale. 

So, my dear friend, I do not say that 
patriotism is my monopoly. But it is not the 
monopoly of the Right Communists or of 
Shri Jyoti Basu either. I have great contact 
with the Bengalees and non-Bengalees in 
West Bengal. I get their telephones, I get 
their letters and I can assure my great friend 
whom I love and respect because of the 
sufferings that he has undergone in the past 
and the great efforts he is making to keep 
this House alive, for both these reasons, that 
95 per cent of the people of Calcutta and 
West Bengal are disgusted with all that has 
happened or with all that is going to happen. 
I beg of him with folded hands to use his 
great might, go there and ask them to stop 
the 29th demonstration and 6th April  bandh   
and 
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♦[Shri Awadheshwar Prasad Sinha] bring 
about a relationship of   cordiality and co-
operation and then come to this House.   And 
then I shall vote with him even against the 
mandate   of the party. But, Sir. if the enemy 
comes, we know how to be united.   But when 
there is internal disorder, we   have   no   
weapons   in   our armoury and we will go to 
pieces.   This is the history of India.   I have 
read some books on the history of India.   I 
am not a very literate person.   I am an 
ordinary graduate. I was reading in M.A. but 
could not finish it because I went to jail.   I 
was studying law but could not finish it be-
cause I had to go to jail.   These are my 
qualifications.   From my English, you can 
find tbe third class English that I   speak. But 
I will live and I have lived  these 46 years, for 
this country and I shall die for this country.   I 
have love for all the parties.   I  have given 
Shri Bhupesh Gupta a sporting offer.   I am 
prepared to join the Communist Party today.   
Permit the Swatantra Party there or the SSP or 
the Forward    Bloc or the independents there, 
and let the Congress Party be here even in a 
minority. Rule the country.   Let there be 
plurality of parties.   I shall join the Com-
munist Party.   Even if the Home Minister 
sends me to   the   jail   tomorrow, I do not 
mind that.   So, let my friend bring about  this   
atmosphere.   I  beg  of you. If he does not do 
that, India will be in peril.   And I give you a 
warning as a friend.   In   Telengana    they   
tried   their best.   What   happened    ?   
Communism, particularly the Left 
Communism, in spite of Shri  Sundarayya—I  
have  regard  for him—has no roots there.   If 
you do it in West   Bengal, you will lose your 
roots there.   I   know   West   Bengal.   I   
know West   Bengal.   So   please,   for   
heaven's sake, do not do all these things.   I 
am talking   as   a   God-fearing   man.   I   am 
talking to my good friend with all the sin-
cerity that I have.   You know that I am a     
Rajput.     My   great   grand    father, 
Chhatradhari Sinha, with thirty horsemen and   
along  with  Kunwar   Singh, fought against 
the British in 1857.    Today we worship his 
sword and shield.   I talk this language of  
persuasion even  though  my family tradition 
is the language of shield and sword.   So, I 
should not be misunderstood.   So I say, no 
bandh will be tole-M37RS/66—6 

rated. This Government will not tolerate any 
bandh in West Bengal. But why should any 
bandh take place so long as a good man and 
a noble man like him is there ? Let him go. 
Let him go there and tell what we feel about 
that. Today I read the editorial in the 
"Hindustan Times". "Hindustan Times" is a 
paper which has criticised off and on Pandit 
Nehru and Lal Bahadur Shastri. What they 
are doing about the present Prime Minister, 
I do not know. But they have written a very 
moving editorial appealing to the people of 
Bengal to desist from participating in any 
sort of demonstration or strike because that 
would be a path of ruination. 

THE VICE-CHAIRMAN (SHRI M. RUTH-
NASWAMY) : It is a long two minutes. 

SHRI AWADHESHWAR PRASAD 
SINHA : With these words, I beg of you to 
forgive me, Sir, if I had taken some more 
time.   With folded hands I sit down. 
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Saw T. V. ANANDAN (Madras) : Mr. 

Vice-Chairman, the question now before the 
House is whether our democracy is to 
prevail or the democracy of ours is to fail. 
All over the world to-day, the eyes are 
turned towards this democracy because this 
democracy is a new one which has adopted 
a democratic socialism in between 
totalitarianism and Communism. Here in the 
eastern hemisphere, China is 

looking at us. Here is a cotintry which was 
for a long time a slave under the Britishers; 
in a period of eighteen years, it has 
developed to such a great extent that it want; 
to lead the world. It has even given to the 
world a new thesis called co-existence. What 
is this co-existence ? Through this co-
existence, we have brought together the two 
powerful nations in the world which were 
warring with each other prior to 1956, 
namely, Russia and America. They do now 
come together due to the introduction of co-
existence or due to the invention that the 
Indian democrats found in this co-existence. 
If we take the history, we find so many 
countries, independent countries, now 
coming behind this thesis of co-existence. 
Therefore, the two powerful Governments in 
the world to-day are thinking twice and 
thrico before they indulge in violence. That 
is the reason why China also was perturbed 
about India which has now given to the 
world a new thesis. If this thesis comes to 
succeed, where will Communism go, where 
will the Chinese totalitarianism go or where 
will dictatorialism go ? Unfortunately, even 
in our country, although 45 crores of people 
are there, some have lent their ears to the 
propaganda of the Chinese Communism. But 
we cannot find fault with them. It is the 
secret of the Creator. Even in a family of 
four we find so much of difference of 
opinion among the brothers of the same 
parentage. So also among the 45 crores of 
people we have some who have lent their 
ears to the Chinese propaganda and here in 
this democracy we do give them privileges to 
sit in this House and talk to us in a different 
tone. This doc; not matter much because it is 
a democracy and in this we want the 
Opposition Members to feel that this, 
democracy should succeed. For, if not now, 
in a period of 25 years another party has to 
come, we know. History will have to repeat 
in every country. No power can sustain for 
long. That is tho secret of creation. 
Therefore, the Congress has to yield. Remal 
Ataturk of Turkev, we thought in those days, 
was the greatest of patriots and was loved 
but where has he gone ? Where is Mahatma 
Gandhi ? Was he not shot down by our own 
people here ? That is the greatest secret of 
nature. 
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[Shri T. V. Anandan] 
So hero also wo do roalise that the Con-

grew Party cannot always remain in power it 
has to yield to the Opposition. But which is 
that3 Opposition Party ? That we are yet to 
know, and to make room for that Opposition 
Party we want this democracy to be perfect. 
So democracy means, Sir, not instigating 
people to set fire, to loot and to shoot. 
Democracy means a peaceful manner of lifo 
and here we want that type of democracy. 
Now if we go into our Constitution al very 
clearly says that : 

"We,  the  People  of India, 
solemnly resolved to constitute 
India into a Sovereign Dem> 
cratic Republic and to secure to 
all its citizens: 

Justice,  social,  economic  and   poli-
tical; 

Liberty of thought, expression, 
faith and worship;" 

and so on. But here the Members of the 
Opposition Party, unfortunatoly, take that 
liberty of thought means liberty to set fire to 
godowns, when at the same time, in other 
contexts, they say that the food problem is 
there, sufficient ration was not allotted to 
West Bengal and therefore "set fire" to the 
remnant of stock that the Government has 
got to distribute to the people. Is this the way 
? That is what I ask. Liberty of thought 
means not to set fire to the ration shops, or 
the Khadi-gram or the Congress House at 
Calcutta. Liberty of thought was not 
intended that way by our leaders, the 
illustrious sons of India, who framed this 
Constitution aftor two or three years of 
persevering work. They did not mean that 
liberty of thought would, after eighteen years 
of independence, be taken by some political 
parties, the Opposition parties, to mean this, 
to set fire to the buildings and other property 
of the Republic. Now that liberty of 
expression was not intended to instigate 
people to set fire and loot and so on. 
Therefore, I say that this dome* cracy 
should prevail even if the Opposi-cion were 
to take charge of this Govem-ment under a 
democratic proces. That is the reason why 
we say tha' den 

should prevail. But, Sr, in the vocabulary of 
the Opposition party, democracy means 
criminal onslaught on innocent people. If it is 
so from all sides, how would you have come 
here 7 Do you also forget that we the 
Congressmen have also got the backing in 
the country 7 If the Congressmen, had also 
attacked and retaliated the way you, the 
Opposition party instigated the people, what 
will happen in this country ? It will be a re-
volution and civil war that will happen. Who 
will come then ? The Army will come then 
and figure in the picture. That is the hint and 
caution given by one of the noblest sons of 
India in Madras. And if this thing happens 
then, naturally, the Army has to take over. Is 
this the way the Opposition party leaders 
want this country to be ruled ? Wo know 
what happened in prc-independence days if 
we look back into ths History of this country. 
Was it not a fact that this Opposition party—
not all—the Communist Party in this 
country, did they not call our dear and 
revered Father of the Nation a fifth columnist 
during the Second World War ? Have we 
forgotten that 7 (.Interruptions) Where was 
the Communist Party when lakhs and lakhs 
of people were made to die in Bengal by the 
Britishers then to prevent the entry of Netaji 
Subhas Chandra Bose via Manipur ? Where 
did this party go then ? Do you mean to say, 
gentlemen of the Opposition, that the people 
of this country have so soon for-gotton that 
episode and the role played by the 
Communist Party then 7 They will never 
forget all that. Even today, in spito of the 
mischief played by the Opposition party in 
West Bengal, Kerala and elsewhere, the 
people there were greatly behind us and this 
Government. The people of India, misguided 
though sometimes by mischievous elements, 
are after all the people of India; they are not 
the people of other countries. They are a 
people who have got a permanent culture, a 
tradition behind, an unquestionable integrity, 
and love towards their Motherland, they 
have. With all that, for other reasons we say, 
Sir, that this is not the time when the 
emergency can be wholly lifted. The 
Opposition party must be satisfied with all 
the steps taken or concessions gives to 
lightes the restrictions 
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[Shri T. V. Anandan] imposed by the 
emergency. Hero you see, Sir, how liberal 
the Government is. When recently there was 
the hue and cry raised against the application 
of the D.I.R. in all manner to meet the 
emergency declared in the country and a pica 
was made to soften the rigours of the D.I.R., 
Was it not a fact that the Government came 
forward immediately to accede to the dem.nd 
made by some of the Members of the 
Opposition and made some concessions to 
pacify them ? Did they not say— the Home 
Minister and the Prime Minister— did they 
not say in their statements that there would 
be no prosecutions hereafter under the 
Defence of India Rules for offences other 
than those connected with national security ? 
Was it not also a fact that freedom of the 
Press was guaranteed, that the printers and 
publishers of newspapers would not hereafter 
be prosecuted even though the offences com-
mitted may be connected with the safety of 
the country ? How liberal the Government is 
there not to arrest the printers and publishers 
? Is it not also a fact that we showed a great 
concession to the hoarders and black-
marketeers that hereafter the D.I.R. would 
not be applied against them ? Is it not a great 
concession 7 Is it democracy or 
constitutional dictatorship ? I want my hon. 
friends of the Opposition to place their hands 
on their conscience and realise where the fact 
lies, ls it not also a fact that goondas and 
antisocial elements will not hereafter be liable 
under the D.I.R. ? And also finally they said 
that the exercise of the power is limited to 
the Central Government and the State 
Governments and the Union Territories, and 
not delegated to the subordinate authorities 
in the realm. Is all that not the greatest thing 
done for the maintenance of democracy in 
this country ? And furthermore, instead of 
reviewing all these D.I.R. cases once in six 
months, they will be reviewed once in three 
months, and if it is necessary, they may even 
take them up for review once every month. 
Are those not matters of great importance to 
the Opposition party in spite of their alleging 
that it is constitutional dictatorship and that 
the Congress Party wants to rule the country 
with such measures ? Does not my friend 
know, does not the 

Opposition party know, do not the Con-
gressmen in the country know, do not people 
know that Congress Government is the only 
Government for years to como that it is the 
only Government that will deliver the goods 
to the people, not only to the people of this 
country, but also see that international peace 
is maintained ? It has to be maintained; it 
will be done by the Congress Party and the 
Congress Government of India, and no one 
else. Therefore, Sir, I am of the opinion that 
the time is not opportune to lift the 
emergency at this hour; the emergency 
cannot be lifted forthwith, because the 
circumstances that were prevalent at the time 
of the proclamation of the emergency are 
&*>" there—the Chinese are there. 
Although the Tashkent agreement is there, 
although the Tashkent agreement was 
perfectly implemented for a few days, we see 
that Pakistan is now resiling from it, and we 
cannot believe Pakistan. The Mizos are 
there; the armed Mizos are under rebellion 
and the hostile Nagas are daily commit-ing 
acts of sabotage in our country. Therefore, 
for all this, Sir, I am of the opinion that the 
time has not ccme to lift the emergency. 

One more thing I want to point out Sir, to 
the Government of India and to the Home 
Minister. With all respect to our illustrious 
leaders, when they drew up the Constitution, 
they did a very great blunder. They have 
defined Fundamental Rights; have defined 
all kinds of rights accruing to the citizens of 
our country. They have given the right to 
freedom, the right to equality, so many 
rights, the right against exploitation, the 
right to freedom of religion, and so on and 
so forth. But they did not define the 
responsibilities of the citizens of this 
country, and that is the greatest blunder that 
they committed. I am not a constitutional 
expert but yet, after having gone through the 
Constitutions of other countries, I think that 
it is high time that our Government thought 
over it, thought over the matter to define the 
responsibilities of the citizens of this country 
to this country to acquire their rights 
accruing under Fundamental Rights. Let me 
now point this out to the leaders of the 
Opposition, especially to the Communist 
Party. Now if they go through the   
Constitutions   of     U.S.S.R.,   Poland 
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and Yugoslavia, they will find the responsi-
bilities of the citizens defined. For example, 
in the case of Poland, persons who commit 
sabotage, subversion, inflict damage, or who 
othrwise injure social property are 
punishable with all severity of law. Now 
here in this great democracy of ours, 
unparalleled in human history, we give 
freedom to all kinds of people to set fire to 
public buildings, to set fire to railway 
engines and carriages and pull down the 
railway tracks, and thereby cause crores and 
crores of rupees worth of loss. Vet we give 
them freedom to sit theTe opposite, to speak 
and also find fault with the Constitution of 
the Government of India. 

Therefore let me appeal to all these 
Opposition parties, Sir. As you desire, we 
are also anxious that this country should be 
ruled by a democratic system and that 
democracy should be made permanent so as 
to make room as and when the occasion 
arises, for you to come and sit here and run 
the Government of this country on 
democratic principles. Therefore, I appeal to 
the Government and say that the time has 
not come to revoke or lift the emergency. If 
you do so, you will be committing a great 
error in this country because you will be 
abrogating the confidence and faith that the 
people have reposed in this Government. 
The people of this country are behind this 
Government and they do not care what hap-
pens by the institgations of the Opposition 
parties. The Opposition parties, as long as 
they enjoy the previlege of sitting in 
Parliament and in the Legislatures, we do 
not admit have a little support. But at the 
same time, the ruling party has the major 
support of the country, and we have got the 
support of the majority , Sir. Therefore, there 
as no rhyme or reason for a restoration of the 
old standard. 

Finally, I want to answer what my hon. 
friend opposite, Mr. Kumaran, said about the 
Madras Government inflicting the D.I.R. on 
some Tamil neswspapers, namely The 
Tamttnad, The Mahi Murasu, Maiai Mani, 
Dina Tandi and so on and so forth. Does my 
hon. friend think that if a paper instigates the 
people to set fire to railway buildings, to act 
fire to public property and to create havoc 
and to loot and to commit arson, a 
democratic Government should sit quietly 
without M37RS/66—7 

taking any action against that paper or the 
persons concerned ? They were called and 
they were warned. Still they went on 
propagating and inciting the people. Then, 
has not the Government the right to bring 
those people to their senses by the 
application of the D.I.R. 7 That is what the 
Madras Government did and nothing else. 
And then, Sir, is it not • fact that two 
policemen were burnt alive 7 Can that 
happen anywhere in the country 7 Can any 
man who calls hmiself a human being and 
who has an iota of humanity in him practise 
such atrocious activity on anyone, whoever 
he may be 7 They set fire to two policemen 
alive, who were in charge of the place. 
Therefore, Sir, the Government is running in 
the right way and with the support of the 
people. The people are behind the 
Government and, therefore, there is no need, 
Sir, to lift forthwith the emergency that was 
proclaimed. Thank you. 

SHRI P. RAMAMURTI (Madras) : Mr. 
Vice-Chairman, Sir, I rise to speak in 
support of this Resolution as one of those 
people, one of those thousands of people in 
this country, who have been the practical 
victims, who have been the physical victims 
of this emergency. Three and a half years are 
about to be over since this emergency was 
declared in November or October, 1962. 
Eminent jurists of this country have already 
pointed out that it is a total abuse of the 
provisions of the Constitution which says 
that an emergency can be declared when 
there is a grave emergency. It says that an 
emergency can be declared when there is a 
grave threat of external aggression or when 
in a particular State there is the threat of 
internal disorder or actual disorder. 
Whatever might have been the justification 
for the declaration of this emergency in 
October, 1962, can you continue this state of 
emergency for a large number of years ? I 
am not saying that aggression as such is 
over. But on some sort of an apprehension 
that at some time or the other there might be 
an attack by China or Pakistan, can you 
continue this 7 As far as Pakistan is 
concerned, even that is ruled out for the time 
being after the Tashkent Declaration had 
come. So this can stem only from the desire 
to 
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[Shri P. Ramamurti.] continue to use 
those extraordinary powers not for the 
purposes for which these powers are granted 
in the Constitution but for the purpose of 
protecting the ruling party itself from the 
onslaughts of the common people in this 
country, onslaughts which they are bound to 
make upon the Government for the simple 
reason that the policies of the Government 
hit them very badly. The Constitution or the 
Constitution-makers did not intend the 
emergency powers to be used for such a 
purpose. 

Sir, when we were absent from here, after 
shutting us in jail the Home Minister made a 
series of statements, questioning our bona 
fides and attributing all sorts of things 
without an iota of evidence whatsoever. I 
can understand, Sir, that the Home Minister 
was not called upon to give the reasons for 
the detention of persons if he was satisfied 
that their presence outside would jeopardise 
the defence of India or other efforts. But the 
moment he had chosen to come and publicly 
declare what were the reasons that impelled 
him to take this action, in all fairness, 
democray implies, ordinary fairness 
demands that we should have been given an 
opportunity before this House, before the 
forum of Parliament to explain our position 
and to rebut that evidence. But even that 
ordinary etiquette and democratic parlia-
mentary practice even ordinary fairplay, 
have been absent. They think whatever they 
might say against us must hold the ground. 
But fortunately for us and fortunately for the 
country, the country rejected their stand, as it 
was proved in the Kerala elections where 
after the ruling party members had been 
defeated the very people who had been 
detained were elected. So the country 
rejected them. And them, what was our 
crime ? What was it that they made so much 
of ? It was said that we were very much pro-
China. Why ? I have not got the White Paper 
with me now. But I read it when I was in 
jail. What was stated ? These people wanted 
the Government of India to take the initiative 
for the purpose of starting negotiations for a 
settlement of these border disputes. What 
was wrong in that ? How does it affect the 
defence of India ? 

SHRI C. D. PANDE : Is it border dispute 
or aggression   ? 

SHRI P. RAMAMURTI : Please do not 
interrupt me. I have only a short time and I 
cannot answer all the questions. 

t 
SHRI BHUPESH GUPTA : Just listen to 

him. 

SHRI P. RAMAMURTI : Please listen, to 
me for a short time. When I was absent from 
here you were listening for hours and hours 
to things said against me. Please listen to me 
at least for fifteen or twenty minutes. Now, 
what was the crime ? Have not other people 
in the country also demanded that we should 
take the initiative for starting negotiations ? 
What is wrong in it ? If we did not support 
every stand that the Government of India had 
taken then it is a crime ? Is that a crime ? I 
woud like to know. For example, are we 
responsible for the Government's bungling of 
the situation ? How many different stands 
has the Government taken from time to time 
? I can go into the whole question, but I do 
not want to go into the whole question now. 
That is an entirely different matter. Simply 
because we stuck to a particular position that 
it is time irrespective of what the Chinese 
Government does or does not do, it is in the 
interest of our people, it is in the interest of 
our country that we should take the initiative 
and see that there is some sort of a settlement 
of this border issue, a settlement which is 
honourable to us and we demanded that, we 
are termed traitors to the country. Unfor-
tunately, these words have got different 
meanings for different sets of people and to 
the ruling party. I am not talking of all 
members of the ruling party, but at least as 
far as the Home Minister is concerned, 
different words have different connotations. 
Socialism has a different connotation for 
him. The rule of the Birlas and Tatas and 
their fattening is called socialism under their 
regime. As for democracy, when you shut a 
man in jail and give him no opportunity even 
to answer your charges when you make 
those  charges  in  public,  that  you   call 
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democracy.   That you call  parliamentary 
practice.   Gandhiji taught us not to hit a man 
below the belt, that when you charge a man 
with something, you should give him an 
opportunity to explain his stand. At least an 
opportunity should be given. Even that is not 
given and this is the lowest level, the lowest 
depth to which our public life has sunk.   You 
may make a charge against a person openly. 
You are allowed to do your propaganda 
through the Press, through the radio and other 
means.   Still you do not even allow us to 
answer these charges.   We sent a reply to the 
Home Minister. But he did not have the 
courtesy even of placing that reply on the 
Table of the House so that hon. Members of 
this House could judge whether he was right 
or whether we were right.   Even that was not 
allowed.   And my hon. friend over there just 
now was waxing reloquent that instead  of 
having a review once in sue months, the 
Government was    going   to review once in 
three months.    But what is this review worth 
? I would  like to ask, what is this review ? 
And who are they ? They are the same people   
who detained us and they  have the same 
stereotyped methods.   There is a particular 
form in which they write, 'We consider your 
further detention is essen- tial'. What is the 
use of this kind of a review ? Do you give us 
an opportunity even now ? Do you say,   'For 
these reasons  we want to detain you  and 
therefore what have you got to say with 
regardto this ?'   You do not do that. So what 
is the fresh mind that is brought to bear upon 
this whole question ?  It is the same set of 
people who are determined to keep on this 
emergency for their own ulterior purposes.   
As far as we  are concerned, we know as a 
matter of fact that all these three years the 
emergency has been used not only for 
detaining people like us but in every trade 
union  trouble this emergency  has been  used;  
these Defence  of India Rules have been used 
against the trade  union leaders.   But  they 
have  not used this, at least I have not seen a 
single case in which the Defence of India 
Rules have been used to detain an employer 
who locks out.   You are very particular about 
production.   When   the   employer   locks 
out a factory the production is affected. And I 
know as a matter of fact in Coimbatore a 
particular   mill   has been closed 

down because the Directors are quarrelling 
among themselves.   The mill has been shut 
down for the last four months and nothing has 
been done  by the Government in   this matter.   
That C. S. & W. Mills are closed for no other 
reason than that there is a quarrel among the 
Directors. It is a family quarrel.   Who should 
control the factory is the issue.   And because 
of this the production suffers but the Go-
vernment of India does not bother about the   
fact   that   production   suffers   when 
employers quarrel among themselves and 
close  down  the  factories.   But  when  a little 
strike takes place anywhere, down comes the 
Government of India and the local  
Government  with  the  D.I.R.  and clamps 
down the workers' leaders.   That is how the 
whole thing is being done.   But then this 
emergency does not stand in the way of the 
Congress Party indulging   in ever so many 
quarrels.   You some across various types of 
quarrels among the ranks of the Congress 
Party; they are quarrels for power.   They 
create all sorts of situations.   I would ask the 
Congress members and the Ministers 
concerned to put their hands upon their hearts 
and tell me if they were really feeling that 
there was a grave emergency in the country or 
that this country was passing through a period 
of  tremendous   emergency,   would   they 
have quarrelled like this and fought for power 
?   In the U.P. there are quarrels; in   Andhra   
Pradesh  there   are   quarrels; in West Bengal 
there is a quarrel; in Punjab, in Orissa, 
everywhere you have quarrels. Which is the 
State where there are no quarrels  in  the 
Congress   ?   And   what are these quarrels 
for  ?   It is after all for capturing power.   If 
you can quarrel for the purpose of getting 
power and if the emergency does not stand in 
the way of your doing that, can't the other 
people have their own ordinary political   life 
in the country ?   The ordinary laws of the 
country are sufficiently wide   enough to 
clamp down people and take action against 
them if they transgress   the   laws    of the 
country.   Unfortunatly   for   the   Govern-
ment and fortunately for  us, we know as a 
matter of fact that they cannot defend their 
action against us.   We know it is impossible 
for the Government to produce even a shred 
of evidence. We have challenged the 
Government to prosecute just one 
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[Shri P. Ramamurti.J of us—not many but 
a single one of us— before a court of law. 
You produce the evidence that you have got 
against us; prove that we have done anything 
which is against the country's interets. Let 
the people judge. But you dare not do it; I 
know they will not dare to do it at any time. 
Therefore, inescapably one has to come to 
the conclusion that these Defence of India 
Rules are being perpetuated and are being 
sought to be used for no other purpose than 
protecting the interests of the Congress 
Party. It was seen very clearly in Kerala. Just 
on the eve of the elections when we had gone 
there, when we, Members, of the Central 
Committee and the Politbureau of the 
Communist Party, had gone to Kerala for 
chalking out our plan of action, the very next 
day we were arrested. We had not even sat 
down and taken up the work. We had just 
worked out the agenda for the meeting and 
early next morning we were all arrested. And 
a wonderful picture was painted that we were 
planning to have all sorts of cells for 
preparing for guerilla warfare. I may tell you 
that guerilla warfare is not just a joke. You 
study something about the guerilla warfare. 
Guerilla warfare is not something which is 
just prepared by a small group of people. 
Guerilla warfare can be conducted only at a 
time when the overwhelming majority of the 
population of a particular country or a 
territory is with those people who are 
fighting and who have got no other methods 
of fighting. If democratic methods of fighing 
are completely shut out and an undemocratic 
junta or a military junta sits on the top 
making use of the military for suppressing 
the people and if no other weapon is open to 
the entire people, it is only in those 
circumstances that the people resort to  
guerilla  warfare. 

SHRI C. D. PANDE : What about 
Telangana ? What was the condition at that 
time ? 

SHRI P. RAMAMURTI : I will answer 
you. You just read the history of the guerilla 
warfare in Telangana and you would know 
that during the regime of the Nizam and 
before the Government of India had entered 
there, there was terrific 

oppression and suppression of the people by 
the Nizam when the Razakars were let loose 
on the people and it was at that time that the 
Communist party of India organised guerilla 
warefare and distributed Iand to the people. 
But immediately after the entry of the Indian 
troops there, the Communist party offered to 
the Government of India, 'We will stop this 
warfare but let this land be kept by them.' It 
is on record that Dr. Jaisoorya—un-
fortunately he is dead now—had told them 
that he was the messenger who had gone to 
the Government of India and negotiated. He 
had told them, 'Now that the Indian army has 
entered we will stop this; now that the 
Nizam has been overthown we will stop this 
but don't take any reprisal for what has been 
done against the Nizam.' So that was the 
history of the guerilla warfare there. 
Therefore, guerilla warfare is not just an 
ordinary thing. We arc also people who 
understand the realities of the situation. We 
are not fools to organise guerilla warfare 
when democratic processes are available to 
us, when we know we can fight against 
suppression of democracy. Whenever there 
is suppression of democracy we are 
confident of rallying the people to struggle 
against the suppression of democracy and 
when we are confident of winning that 
struggle where is the need for resorting to 
guerilla warfare or to any kind of armed 
warfare ? We have made it abundantly clear. 
We have told him all these things. We have 
told him that it is only in such circums-
stances that guerilla warfare can be resorted 
to and that in this country at any rate we do 
not feel that that is the position. And we are 
not the majority of the people. We are 
conscious of the fact that as far as the 
Communist Party is concerned it has still got 
to win the majority. After winning the 
majority, what is going to happen, they will 
certainly tell you. Therefore, this has nothing 
to do with it. All these talks are bunkum. It is 
all just imagination of certain people. The 
Congressmen have certainly got experience 
of how the police used to send reports when 
they were fighting the British. They know 
that. Simply because some new Ministers 
have come, the police administration has not 
changed. It is the same police administration 
that is there.   Any kind of 
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report that you want them Jo send to you 
they are prepared to send and they will send. 
If there is the least inkling that the 
Government of India or the local 
Government needs a report that the Com-
munist Party of India or any other party is 
preparing for an armed struggle and 
therefore that party should be banned and 
action must be taken against that party, you 
will get abundant reports. But as political 
beings, as people who understand the politics 
of the country, who understand the realities 
of the political life of the country, I certainly 
expect that as far as these Ministers are 
concerned they should bring to bear upon 
these reports some objectivity, the 
objectivity based on their own understanding 
of the real politics of the country, and judge 
these things. It is on the basis of such reports 
that action has been taken against them. 
Even now I am here under sufferance. I will 
have to go back on the 21st. Fortunately, no 
restriction has been imposed upon me as in 
the case of Mr. Umakant tbat I should not go 
to Delhi or that I should go and report myself 
evry day to the Police Station at Trichinapoly 
or some other place. That is why I am here 
but on the 21st I will have to go back and rot 
in jail. Of course, I am not now concerned 
with what is happening inside the jail; I am 
not concerned now with the treatment meted 
out to the people inside the jail. My friend 
there was waxing eloquent. I will just give 
you one or two instances. If your intention 
was only to., prevent people from acting in a 
manner prejudicial to the defence of the 
country, what was the reason for preventing 
us from taking to a normal life ? After all, I 
am a political being. I read newspapers. I 
read all types of newspapers. I get the world 
news from different types of angles and I 
bring to bear my own judgment on those 
various things. But for eight long months, the 
Government of Madras would not allow me 
newspapers except "The Hindu", "The 
Madras Mail" and "The Indian Express". 
Even "The Times of India" I could not get. 

SHRI T. V. ANANDAN : These are the 
three leading papers of India and those 
leading papers are given to you. 

SHRI P. RAMAMURTI : I will read "The 
Times of India"; I will read, for example, 
"The Statesman". I will read so many other 
papers. Why shoud you prevent my reading 
"The Times of India" or some other paper ? 
How my does reading it   obstruct   the    
defence    of   India   ? 

This is al! bunkum. The only object was 
that we should cease to function as political 
beings. Do not think. Read just what is given 
to you. None of these things is banned in 
this country. The literature is not banned 
outside. Even that literature was prohibited 
to us. I had to go to court. Three times I had 
to go the High Court. I had fought the 
bitterest battle in the High Court. The 
Government opposed it. Ultimately of 
course, the High Court said that these were 
wrong things. They are entitled to these 
newspapers. They are entitled to read 
whatever newspaper they choose so long as 
it in not banned inside this country. Even for 
that little thing I had to go to court. 
Therefore, I say their intentions are very 
clear. Their intentions are not to safeguard 
the defences of this country, but their 
intentions are to prevent certain members of 
a political Party from functioning as political   
beings. 

SHRI T. V. ANANDAN : Change of heart. 

SHRI P. RAMAMURTI : What is it T 
Change of heart. 

SHRI T. V. ANANDAN : To rectify you 
all. 

SHRI P. RAMAMURTI : I do not want to 
change my heart. Change your heart. 
Change the heart of the Congress Party 
which contains a number of black-
marketeers. I do not want the heart of 
blackmarketeers. 

(Interruptions) 

THE VICE-CHAIRMAN (SHRI M. RUTH-
NASWAMY) : Order, order. 
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SHRI P. RAMAMURTI : I do not want the 
heart of tax evaders in this country. I do not 
want the heart of those people who go 
absgging to the American Government every 
year saying, "our economy is tottering. Give 
us help. Otherwise we will not survive." 
That is the kind of heart you have. But I 
want the heart of a sturdy Indian, who dares 
to stand on his own legs, corns what may, 
whatever be the difficulties, and manage the 
affairs of this country on our own. I know I 
have got a stout heart. Whatever might be 
the difficulties, I will manage. 

(Interruptions) 

THB VICE-CHAIRMAN (Shri M. RUTH-
NASWAMY)   : Order, Order. 

SHRI P. RAMAMURTI : Therefore, my 
charge is that this emergency is being 
continued not for the bona fide purpose of 
safeguarding the interests of the country, 
safeguarding the defences of this country or 
for any other valid purpose, but these 
Defence of India Rules and the emergency 
are being perpetuated, three and a half years 
after hot war had ceased, they are being 
continued only for the purpose of 
safeguarding the interests of the ruling Party 
and for nothing else. I would appeal to the 
Congress Party Members and say that it is 
high time you thought over it. 

My friend was talking about the majority 
that is there in this House, May I just throw 
out a challenge ? Are you prepared to accept 
that challenge ? (Interruptions) (Is the 
Congress Party prepared, is the Government 
prepared to take this single issue before the 
people and take a referendum, find out 
whether the people of this country want this 
emergency to continue or they want to end 
this emergency ? If you are prepared to take 
up this challenge, tomorrow let this issue be 
put as a referendum, to the common people, 
the millions and millions of people. Let there 
be no Party basis. Let this single issue be 
placed before the psople and I am sure that 
95 per cent of the people of this country or 
even 99 per cent of the people of this country 
wiH vote down the 

emergency and say that there is no need for 
this emergency in this country. That is the 
reality. 

SHRI G. H. VALIMOHMED MOMIN 
(Gujarat) : You will never come. Let 
anybody come, but the Communist Party, 
which is well known for its anti-national 
activities, will never come. 

SHRI P. RAMAMURTI : I am not 
bothered about it. I am not in the least 
bothered about it. We know your na-
tionalism, which talks of getting help only 
from other countries. That is your 
nationalism. I am not bothered about it at 
all. Therefore, as far as the people of this 
country are concerned, they do not have a 
sense of emergency. Nobody feels the sense 
of emergency in this country. If there is no 
sense of emergency, then there is no 
emergency. There is no sense of emergency 
in the ruling Party itself. If there js no sense 
of emergency in the ruling Party, how can 
there be any sense of emergency among the 
common people of this country ? It is not 
there because the realities are different. Yes. 
Strengthen your defences. Who prevents 
you from strengthening your defences ? Did 
the Communist Party ever come in the way 
of strengthening the defences of the country 
? Can you cite a single instance where the 
Communist Party came out in opposition to 
the strengthening of the defences of the 
country ?   Absolutely not. 

SHRI C. D. PANDE : In the 'Communist 
Party, there are two groups, Leftists and 
Rightists. Which do you represent ? 

SHRI P. RAMAMURTI : I represent the 
Communist Party. Communist Party is 
Communist Party. 

SHRI BHUPESH GUPTA: We shall see. 
Why are you worried about it ? You will 
hear me. 

SHRI P. RAMAMURTI : You talk of 
Bengal and Kerala. Now, these has been 
some internal trouble in these areas. The 
answer to that is only this. Gandhiji told us 
in 1942: Before   a hungry 
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man God himself dare not appear except in   
the  form   of  bread.   These   are  the famous   
words   of   Gandhiji.   I   would remind   the  
ruling  people,   those  people who  claim  to  
be  the  faithful  followers of  Gandhiji,   let   
them   at   least   rethink and  brood  over this 
saying.   What  are their policies leading the 
country to ?   I can certainly understand that 
in conditions of strain, in conditions of 
scarcity, food will have to be shared in this 
country. I am all for it.   I am for sharing 
whatever  food   is   available  in   this   
country, even without getting any help from 
any other foreign country.   I am. for it.   We 
are all for it.   But if you do not share that, if 
you allow some people to hoard food and if 
you make millions and millions of our people 
go without food, or do not give proper food, 
then inevitably the hungry men lose all 
thinking.   There is a famous saying by one 
of the greatest poets of Tamil Nad.   Avvai, 
the old women, has said : Before hunger all 
other things vanish.   Similarly, Sir, if you 
keep people hungry, then what happens  ?   
Inevitably these   upsurges  come.   Defence  
of India Rules or no Defence of India Rules, 
emergency  or  no  emergency,  these  
upsurges are inevitable.   Because people 
starve and people do not find a way out, all 
sorts of things are being resorted to.   There 
is no need  for  organising  this  kind  of 
thing. As a matter of fact, unorganised 
violence results primarily because there is  no 
orga nisation behind it.   If there is organisa-' 
tion behind it, such sorts of things would 
never happen.   We  have also conducted 
struggles before when we eere out.   We have 
conducted struggles in Bengal.   We have 
conducted struggles in Kerala when were all 
out. (Interruptions)   As a matter of fact, 
when we were all out, such things had not 
happened. Those   things happen precisely at 
a time when you are shutting out the'most 
important leaders of the Communist  Party  
and  when  all these  leftist elements  are  
inside the jail.   Thousands of people are shut 
out and still all these things happen.   Ponder 
over it.   In Bengal even    long   before    our    
thinking    was arrested   .   .   . 

(Time   bell   rings') 
SHRI  C.  D.  PANDE   : Our  friend  is 

Iiere. 

SHRI P. RAMAMURTI  : I am finishing.   
Therefore, do not think of internal upheavals  
that  might  happen  now  and again.   A   
remedy     for   that    upheaval ought to be 
found, not by   welding the big stick... This is 
not going to solve the problem. You  may  
succeed  in  coming  down  on the people for a 
short time, but ultimately hunger   and   
poverty   of the people are certainly going to 
rise again and again. I remember in 1927 
when I was a student in college, we were all 
attracted at that time.   We were drawn to 
politics, leftist politics,   socialist   politics.   
At   that   time our   late   Prime   Minister   
addressed   the All India Youth    Congress.   I 
remember the   famous   words   he   used.   
Answering the British Government, which 
said that the   Congress   leaders   were   
responsible for the various types of mass 
upheavals and rebellions that were taking 
place in the     country,   Pandit   Jawaharlal   
Nehru at that time pointed out  : "It is not we 
who are responsible for these things, but 
hunger and poverty are the twin sergeants that 
make these people fight."   I would like to 
remind you of the saying of your own leader, 
the late departed leader.   If you have got a 
modicum of sincerity for what you have said 
earlier, ponder over this. Think over this. Sit 
with the   Opposition. Do   not   impose   your   
solution.   When the country is facing a terrific 
condition, you have to sit with the Opposition.   
Pose your problem and not impose your solu-
tion.   Hear the other party.   Understand what 
he says.   Try to come to an understanding.   
See there is something in what . he says, there 
is something reasonable in what he says.   And 
then let us effectively try to implement it 
jointly.   That is not what  you  are prepared  
to  do.   This  is unfortunately the position.   
For example, in Bengal, the Opposition 
Parties offered to  Mr.  Sen  to  co-operate 
with him in dehoarding the stocks held by the 
Jagir-dars.   Please accept our co-operation. 
But the Bengal Government rejected it.   I can 
understand   it.   I   can   understand   why the    
Congress    Government    is not able to   
accept    such    offers.   After all,  Mr. 
Subramanian!,    our    Food    Minister,    a 
great   friend   of mine   from  my   college 
days,    made  it   clear   in    the   last   All 
India   Congress   Party  session.   He    said 
total procurement, State trading,  monopoly 
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[Shri P. Ramamurti.] trading in foodgrains, 
these are all correct slogans all right. But 
unfortunately for political, reasons, we 
cannot implement them. What are the 
political reasons ? They may be good, but for 
political reasons they cannot implement 
them. What are those political reasons ? He 
says : Our supporters are these jotedars; our 
supporters in the elections are the 
blackmarketeers; our supporters are these 
traders; we have to go to them for money for 
election. 

SHRI  ARJUN   ARORA   : Surely   Mr. 
Subramaniam did not say all these things. 

SHRI P. RAMAMURTI  : I   mean   he did   
not  say  that  exactly.   I  am   paraphrasing    
Mr.    Subramanian^   reasons. The political 
reasons are   : after all we have to go to these 
people for our election fund; we have got to 
get their support for the election; how can we 
afford to anger   them   particularly   in   an   
election year   ?   This  is  the  answer.   
Therefore, bs honest to yourself, b; honest to 
the country;   be   honest   to   the   people.   In 
the name of the country; in the name of the  
people, I demand  that  the   Central 
Government  must  at  least  now  rethink the 
whole question and not procrastinate but  
immediately revoke  this  emergency; i they 
must  not  allow this emergency to stand for a 
single day   longer.   There   is no use saying 
that this emergency    will be lifted as soon as 
the need for it is over. There is no need of 
thinking over it.   The cold war may continue 
for a long time. There is every possibility of 
re-imposing the emergency if the cold war 
turns into hot  war.   There  is   no   difficulty.   
After all  it  will  not take  much  time.   
Within one  minute  it  can  be  done.   There  
is, therefore,  no  reason why the emergency 
should   continue.   I   would   appeal   to you 
once   again to immediately lift this 
emergency. 

SHRI I. K. GUJRAL (Delhi) : Sir, I do not 
rise to reply to Mr. Ramamurti but to 
welcome him back to the House because it 
is refreshing to hear him today. Even when 
he is angry, he has something to contribute, 
and his anger is understandable though we 
may differ from him, but 

we must understand that he has reason to be 
angry. I personally feci, Sir, that Mr. 
Ramamurti, having been forced to stay in 
jail for some time, had the chance to look 
within and also had an opportunity to re-
examine the situation. I hope he has realised 
that the time has passed when there is no one 
in this country, particularly the saner 
thinking elements, who would like the 
emergency to continue. 

SHRI P. RAMAMURTI : I am not 
answering hirn. Unfortunately, I have got to 
attend to something. Therefore, I hope he 
will not mind my leaving the house. I have 
fixed up an engagement at 4 o'clock.   I will 
read what he says. 

SHRI I. K. GUJRAL : I am sure Mr. 
Ramamurti, as I was saying, has had the 
opportunity of re-thinking about the whole 
thing, of examining the situation in the 
country, of examining the situation in the 
world around and then coming to the 
conclusions. 

One thing I can assure Mr. Ramamurti is 
that no sane thinking elements within the 
Congress  or  outside ever plead  for the  
continuance  of the  emergency  if it can be 
dispensed with.   We do not  plead for   the   
continuation  of  the  emergency because we 
feel having given a constitution to this country 
by the people themselves which guarantees the 
fundamental rights, which values the working 
of the democracy, which values the people's 
liberties, it is not with a light heart that anyone 
can plead that those be dispensed with.   The 
circumstances   in   which   the   emergency 
was brought in are well known to Mr. 
Ramamurti and his friends.   Tlie danger 
which was not imaginary, the attack which 
came from China on the NEFA border; the 
way we were disillusioned with the friendship 
that   we   had   cherished for a long time; the 
way China let down not only India-China 
friendship but let down the  entire  progressive  
movement   of the world; all these are known 
to them; and I am sure Mr. Ramamurti's 
friends who are still in the House itself would 
agree with me that the treachery which China 
did  to  the entire  progressive  movement 
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of the world   will  go  down  in  history as 
the worst treachery ever practised. 

SHRI BHUPESH GUPTA : You have lost 
your chance. 

SHRI I. K. GUJRAL : I am sorry to say 
this thing that it has not been realised, nor is 
it appreciated, that even when we ask for the 
removal of the emergency, it has to be 
examined in the overall perspective. We 
have got to see whether an objective 
situation and circumstance have been created 
which can warren asking for the removal of 
the emergency. 

Sir, I do not like to go into great details 
over the thesis of how a democracy should 
function.   But I would like to say this thing 
here that I am sure, whether it is Mr. Bhupesh 
Gupta's party or Mr. Rama-murti's party, they 
share with us one thing at least that no risk 
should be taken which can endanger the 
fundamental institutions in this country.   We 
can differ in detail; we can belong to different 
political parties; we  can    have   freedom  of 
thinking  on our part; but surely those 
institutions which contribute and which give 
sustenance to our free thinking should 
definitely be preserved.   Therefore, 
whenever there is the threat of an attack from 
outside, we should get ourselves fortified to 
the extent that] some misguided elements do 
not take upon themselves the responsibility of 
misleading the   country   or   creating   
circumstances which can possibly divert  our 
attention from the attack from outside.   You 
will agree with me that this year particularly 
since the new Government has come in has 
been a year of difficulty, not because of the 
new coming-in of the Government but 
because the circumstances have been such. It 
has been a year or rather a month of new 
trials and privations.   It is very unfortunate 
that not only the issues which have  arisen  
like,  for instance,  the issue of the Punjabi 
Suba, etc. had to strain our internal peace to 
that extent but also the situation   which  
arose  in   Mizoland  and Bengal  itself.   I  
am  not  going  to  talk to you about the 
details of what happened in Mizoland nor 
what happened in Bengal. But   surely   about   
Bengal  I   would   like to read two lines from 
the "Daily Telegraph" which said : 

"There is little doubt that Bengal is in 
a state of political revolt as serious as 
the Mizos revolt in Assam hills". 

I quoted this not to prove any point. I have 
quoted this only because I would like to 
bring home to you the fact that we are really 
faced with a situation and circumstance 
which do need attention. I do love freedom 
as much as Dr. Sapru or anybody else and at 
this stage I am not making out a case that 
we should continue the emergency. I am 
only trying to pinpoint the situation as it is 
and Ieavs the analysis and the resultant 
conclusions to your own thinking, Sir. 

I am sorry, Sir, that not only has th* 
situation within been upsetting but the Tash-
kent era, the thaw that was created at 
Tashkent between India and Pakistan, is 
dying. We were hoping that perhaps 
circumstances would arise where India and 
Pakistan would be able to arrive at an 
understanding of peaceful co-existence. But 
you will be surprised, Sir, at not only what 
we read in our Press but I am going to quote 
to you from the Press of the friendly country 
of Pakistan, that is the U.S.A., and I am 
quoting from the "Washington Post" which 
said : 

"The Pakistan Foreign Minister, Mr. 
Zulfikar Ali Bhutto, has weathered the 
National Assembly questioning of his 
foreign policy by labelling January 
Tashkent Declaration with India 'A door 
and not a barrier, not a contract but a 
document of intent.' " 

That is the gist of Pakistan's post-Tashkent 
foreign policy. It is very unfortunate that 
Pakistan should once again have chosen the 
path of non-co-existence. And the type of 
armaments that were displayed on Pakistan's 
National Day—the other day we read about 
the Chinese tanks, planes and armaments—
would really make Mr. Ramamurti re-think. 
We thought that when the Tashkent 
Declaration, which was a major contribution 
for peaceful co-existence in Asia, which was 
arrived at with the help of the friendly 
Soviet Union, was being undermined by 
China, Mr. Ramamurti would think it over. I 
would like again to quote from the same 
newspaper which says : 
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[Shril. K. Gujral.] 
"In official thinking Pakistan is not so 

much wedded to the Tashkent Dec-
laration itself as to using it as a con-
science reminder to get India to loosen 
it's grip on Indian side of Kashmir." 

To them the problem of Kashmir still 
remains the crux. To them the approach is 
still the same whether they get India out of 
it by peaceful means or otherwise. 
Therefore, if I go on asking you that this is 
one of the factors which have to be kept in 
view, you will excuse me for that and I hope 
Mr. Ramamurti will understand that. 

* You have read two days ago the 
statement which was made by the Chinese 
Foreign Minister supporting Pakistan and he 
said that Pakistan-China friendship was 
eternal, that it had come to be for all time 
and that China would see to it that Pakistan 
is strengthened and strengthened against 
whom ? Surely, Pakistan is not going to 
fight the Soviet Union. Surely, it has no 
interest in fighting any other country than 
India. And it might try to come back to us 
again with the same strength as it tried to 
exhibit last time. Last time our united 
strength, our effort, our willingness to serve 
our country made them turn back. But that 
has not ended the situation there. I quote 
here to you an interesting paragraph which 
appeared, again, in "The Times" of London. 
It said : 

"President Ayub's dilemma will not 
ease with time. Political commitments of 
the generation—indeed of Pakistan's 
whole existence as nation—press for 
continued policy of confrontation with 
India in case of Kashmir." 

This is the summing up of the British and 
the U.S. Press as to what Pakistan's attitude 
is. Surely, my friends in the Opposition and 
those of us who really feel that the 
emergency should be lifted, would be 
realistic enough to realise and think whether 
those are the circumstances which really ask 
for the lifting of the emergency, which really 
call for a relaxation of efforts on our part. 
When I talk of emergency, I do not talk of 
emergency as a mechanical aspect. I do not 
talk of the emergency which only clamps 
down people into jail. But emergency, to my 
mind, mean* keeping the unity  of the 
nation, 

keeping an emergent attitude towards the 
situation which confronts us. The Chinese 
threat and the Pakistani threat continue to 
bother us and therefore I feel that it is time 
that not only we who are in power but also 
the friends who are not in power, should sit 
together and evolve a national attitude. Is 
this the time for us to create in Bengal things 
that are being created there ? Is this the time 
to encourage some such situation of riots as 
happened in Punjab last week ? Or is it the 
time for us that, in order to defeat Pakistan-
China collusion which aa the Prime Minister 
rightly said, is much too obvious, we should 
sit together and evolve a line ? I would only 
like to say that I am one with the 
Government when it decided that the 
functioning and the working of the D.I.R. 
must be reviewed and reviewed very 
drastically. It should not be only to satisfy 
this official or that official that the D.I.R. 
should be reviewed but we must go into the 
details of it. Every case must be re-
examined and we must assure the country 
and win the confidence of the country to this 
effect that there is no effort whatsoever on 
the part of those who are in power to misuse 
the D.I.R. for any purpose other than that for 
which it is meant. I only hope and wish that 
the Left Communist Party, particularly those 
who have been the main victims of the 
D.I.R., would now come out and say this 
thing that not only in theory but in practice 
also, they are going to stand for the unity of 
the nation, that they are going to help us in 
solving our problems from outside, that they 
are also going to assist the country in 
solving the problems in India. And when I 
say that I mean all the problems which are 
being created in the name of food and in 
other names. Food is really a problem. And 
who in the country does not say that this 
problem has to be solved ? Who in this 
country does not plead that food, whatever is 
available, must be equally distributed so that 
the suffering of the people can be mitigated ? 
There is no one in India in Congress or 
outside who would like to say that one 
should get more food than the other or that 
one State must get more than the other or 
that one zone should get more than the 
other. If there are defects, they must be 
removed without Government trying to 
plead that for one con- 
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sideration or the other some zones have to 
suffer.   These lacunae must be removed. But 
also at the same time if the emergency is sought 
to be removed, which I hope we will be able to 
remove soon whenever circumstances  from  
outside permit, then also on the conference table 
we must sit with sane elements like Shri 
Bhupesh Gupta and discuss with them and tell 
them what the difficulties are, and I am quite 
certain that Shri Bhupesh Gupta and his friends 
and even Shri Ramamurti and his friends will 
try to realise and appreciate that it is  not   any   
artificial  circumstances   that we  are  trying  to  
create.   Who  in  this country would like, 
particularly after Tashkent,   that  Pakistan   
should  continue  to take the posture that it is 
taking today ? Who in this country would wish 
that China should continue threatening as it is 
doing today ?   I am told by friends sometimes 
in private that the Communist Party of the left 
now does not think as it used to about China.   I 
hope   I am right and if I am right, it is very 
essential that a very unequivocal statement 
should be made by Shri Ramamurti and his 
friends that whatever their understanding  of 
Communism be, they stand for the defence of 
this country, that they stand for peace here and 
that they  stand  for  the  preservation   of the 
democratic institutions.   I wish, Sir, and I plead 
that the time has come when Government must 
set up machinery not only at the Centre but also 
in all the States so that this emergency's working 
is reviewed and the confidence of the people is 
won that   the   emergency is being   used   only 
for the purpose of national defence and for 
nothing else.   And at the same time I would like 
to give a call to the patriotic self of the  
Opposition  parties  to  come forward and see 
the danger ahead.   Must we get together only 
when the armies of the   other   countries   come   
from   across our borders ?   Do we always have 
to wait, till   Pakistan   attacks   Amritsar,   for   
becoming united ?   Or must our unity wait till  
NEFA  is  attacked   again   ?   In  the face  of 
not  only  the  impending  danger from outside 
but also in the face of the difficulties   from   
within,   cannot   we   get united again as   a      
nation, as a force of progress  and  in  an effort  
to  deliver the goods, cannot we get together and 
do it ?   I know   that for this the responsibility 
rests more on our side than on the 

Opposition side, and I know that the new 
Prime Minister particularly is very keen and 
anxious that the bridge of understanding 
between the Congress and the Opposition 
parties must be built and this bridge of 
understanding alone will give us— the 
essential effort for unity and the will to 
defend against outside, 
Sir, a minute before I sit down, I would like to 
repeat this thing that my democratic conscience 
and sense tells  me that the   emergency   must 
be   withdrawn.   I am also conscious as an 
Indian of the danger      from   without. 
Therefore,   like Dr.  Sapru, I am in a dilemma 
and Dr. Sapru's dilemma is that within the 
country those unfortunate friends of ours who 
have chosen a path which is not in the national 
interest should realise that as a token of their 
co-operation in preserving peace, for some time 
at least, they must give   demonstration of the 
fact that the emergency is redundant, by not 
demonstrating in Calcutta, by not marching in 
Kerala  and  by  not threatening Bombay bundh 
and by not having those things which are 
happening  in  the  Mizo  Hills.   But, instead 
they go on demanding the withdrawal of the 
emergency by creating circumstances   and 
situations   so   that   the Government has no 
face to say that they will be withdrawing the 
emergency.   And, therefore, I would ask Shri 
Bhupesh Gupta and Shri   Ramamurti   and 
friends to be practical and call off the strike in 
Calcutta, call   off   the   demonstration   in 
Calcutta, call off the agitation in Calcutta and 
give the people and the   Government the feel 
that the emergency can be forthwith withdrawn 
and yet the unity of the   nation can be 
preserved to face the danger from outside. 

PROF.   A.   R.  WADIA  (Nominated)   : Mr. 
Vice-Chairman, Sir, we have listened to some 
very impassioned speeches today. But passion 
does not lead us anywhere, it only tends to 
cloud our judgment.   I take it as a matter of 
common sense that every Government is 
responsible for the preservation of law and 
order.   It follows also that it is the duty of the 
Government to see how that law and order is 
to be maintained.   It is on that standpoint that 
in 1962 we accepted the existence of an 
emergency and we  readily   agreed to the 
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[Prof. A. R. Wadia.] passing of the 
Defence of India Act under which various 
rules have been framed, and the time has 
come to consider whether those rules should 
continue any longer. It may be admitted that 
even after 1962 the emergency existed 
because Pakistan was there, they over-ran 
the Rartn of Kutch, they invaded our land. 
Practically till last year there was a real 
emergency in every sense of the term and 
there was some justification for the 
continuance of the Defence of India Rules. 

But I am not sure, Sir, that that "emer-
gency continues at the present moment. It is 
true that Pakistan is our perpetual enemy or 
it appears to be so. It is true that China is 
continuously thereatening us. But the 
existence of inimical countries does not 
justify the continuance of emergency. It is 
not an emergency, it is a threat. When the 
threat materialises, there will be time 
enough for us to act on an emergency. So it 
is from that standpoint that, I feel convinced 
that at the present moment the emergency, 
as we conceived it in 1962 perhaps, right 
down till 1965, does not exist  in the year 
1966. 

There has been the charge made again and 
again by the members of the Communist 
Party that the Defeuce of India Rules are 
used not for emergency purposes but for 
political purposes. Now so for as this charge 
is made by members of any one particular 
political party, it is open to us to discard 
them, not to listen to them, not to take them 
at their face value. But when the cases thave 
been gone through by the highest judicial 
authority, when the highest judicial authority 
has said that the administration of the 
Defence of India Rules is not justified, that 
the continuance of these rules is not 
justified, it is time not merely for us ordi-
nary people, it is time even for the Go-
vernment to consider whether it is desirable 
that the Defence of India Rules should 
continue. It is from that standpoint that I am 
appealing to the Government to consider the 
whole question from a dispassionate angle. 

I am aware of their difficulties. They 
continue the emergency even today because 
a Bombay Bundh or Calcutta Bundh is 
threatened. No responsible citizen   likes   
thes*   things.   But   these   are 

our internal political troubles for which, I 
am afraid, the Government itself has been 
responsible. The Home Minister today is in 
charge of law and order. But as Labour 
Minister he did his best to pamper labour 
and to teach them that they have to bully the 
Government to get what they want. They 
have learnt the lesson well and they are 
acting up to it. 

We know that all the trouble at tbe present 
moment exists because of hunger. It is true 
that there is scarcity of food. But that, again, 
is the result of the Government's policy. It 
was possible for the Government to have 
developed agriculture during the last 18 
years, but it'did not, and we have to pay the 
price for it. So if I am appealing to the 
Government to reconsider whether the 
continuance of the D.I.R. is justifiable, I 
would also appeal to the Opposition parties 
not to exploit the present position and not to 
deal with a dangerous situation in a way 
which might lead the country to disaster. 

It is all very well for the labour leaders or 
the leaders of political parties to call upon 
their fellow members to organise 
processions, and of course, they say, very 
peaceful processions. But they know in their 
heart of hearts, and they should know, that 
the so-called peaceful processions are liable 
to develop into very violent tactics where 
life is not secure, where property is not 
secure and everything is subjected to 
lawlessness. I am perfectly certain that the 
members of the Opposition parties will 
realise their responsibility. I am perfectly 
certain that they would recognise that they 
are, first and foremost, sons of India. 
Membership of political parties is a 
secondary matter. It is only a means of 
achieving certain ends. We are pledged to 
peace. We are pledged to peace so far as this 
country is concerned, and let us preserve 
peace. Let us fight for our rights in a very 
constitutional, really peaceful manner and 
not take recourse to mere agitation. 

Finally, I should appeal to the Govern-
ment to seriously consider the situation 
today and not to use the word 'emergency' 
today in the sense in which it was never 
meant in 1962. It was a different 
emergency.   What   they   choose   to    call 
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emergency today is of an entirely different 
political character which affects our own 
people. And, therefore, I do feel that in 
deference to the responsible judicial 
judgments, they willl understand that the 
time has come to revise their policv. 

Sir, if the Government is responsible for 
the maintenance of law and order, it is the 
responsibility of our judiciary to see that this 
law and order is pseserved according to law, 
according to the Constitution, and it is from 
that standpoint that I appeal to both the 
parties, Government as well as the 
Opposition parties, to see that a situation is 
created where we solve our problems, not 
through passion, but through reasonable 
means, through "a proper understanding ""of 
the problems. That is the proper way of 
solving these problems.   Thank you,  Sir. 

THE VICE-CHAIRMAN (SHRI M. RUTH-
NASWAMY)   : Mr. Bhupesh Gupta.   Two or 
three minutes only. 

SHRI BHUPESH GUPTA : Mr. Vice-
Chairman, Sir, during the few minutes that I 
have got at my disposal, I can only that say 
the Government should not delay in 
revoking the emergency by just listening to 
certain counsels within their party or to 
some of their high officers. I declare here 
that if the emergency is not lifted, naturally 
the consequences may be very serious from 
the point of view of democracy. I say so 
because the people will feel that even on the 
eve of the fourth general elections the 
Congress Party, for partisan interests, is not 
extending to the Opposition some of the 
fundamental rights which had been taken 
away from all the citizens of our country. If 
that is so, then I venture to say that the 
people will work under some frustration. 

What surprises me, Mr. Vice-Chairman, is 
not a few incidents. I declare here in this 
House, in all sorrow and agony, that we are 
not strong enough to create a powerful mass 
movement in the country to force the 
Government to revoke the emergency. I 
should like the States of Bombay, Calcutta 
and Madras, full of surging humanity, 
protest again this idiotic emergency in mass 
actions,   united 

actions. But unfortunately, we have no 
acquired that spirit. We indicated it only in 
West Bengal recently. 

And you ask me to condemn my people 
of West Bengal. Never shall I do so. While 
you know our stated position with regard to 
the question of violence and nonviolence, 
we want to solve the problems in our life 
democratically and through peaceful means. 
That is our stated position and we stick to it. 
But when we see this Government shooting 
down young boys and see our young people 
losing themselves temporarily to anger and 
agony and taking to certain actions, am I do 
denounce those young boys or am I to 
silence the guns that shoot our young men 
and women ? That is what I would like to 
know. Therefore, let us not talk about West 
Bengal. Well, I am proud that I come from 
that State. 

THE DEPUTY MINISTER IN THE MINI-
STRY OF HOME AFFAIRS (SHRI P. S. 
NASKAR) : I am also proud of it. 

SHRI BHUPESH GUPTA : We have been 
known as a fighting race and we shall 
continue to remain the same to the last 
breath. Emergency or no emergency, let it 
not be said that the Bengali people were 
cowed down before a canard and all this 
kind of thing. Let them fight. Therefore, Mr. 
Vice-Chairman, let us not be treated to such 
a peace. You behave properly, ask Profulla 
Sen not to shoot, enter the homes and 
dishonour our mothers through his police. 
Ask him not to tear away the hair of our 
sisters in the hovels and slums in which they 
have been consigned to live. Ask them not 
to blast away by leaden fire the lives of 
young men who have yet to see what 
humanity is. Do that thing and we shall also 
see what can be done. 5 P.M. 

Mr. Vice-Chairman, I would ask this 
Government that the time has come; other-
wise I think the Opposition parties should 
take counsel with each other, have even 
larger mass action for the revocation of the 
emergency only; otherwise I do not think 
the Opposition is worth the name. We have 
not come here to prostitute our liberties 
before the Congress Party or to permit 
ourselves to be cowed down by their  
threatened  emergency. 
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[Shri Bhupesh Gupta.] 
We have shown that even in the emergency 
people can rise. Well, if that is so, why in an 
organised way we should not rise ? That 
should be peaceful, I agree. It should be 
democratic but all the same on the eve of the 
elections if these gentlemen do not revoke 
the emergency, I would implore the 
Opposition parties in the country and even 
the Congressmen who are thinking along 
these lines, to take counsel with one another 
and to see how a vast, powerful, irresistible 
mass movement of strikes and hartals can be 
developed all over the country to force this 
Government to abide by the principles of the 
Constitution, to listen to the jurists and the 
former Chief Justices of the High Courts and 
the Supreme Court of our country who are 
still alive. It is not a challenge. It is a sign of 
agony, if I may say so, but what can we do ? 
I know here was Mr. Ramamurti who was 
detained without trial for a year and a half 
and to-day he spoke that he was prepared to 
discuss with the Government as to how the 
problem of food should be tackled together. 
He appealed to you : 'Let us come and deal 
with it together, but share this thing.' Is this 
the word of a guerilla ? Guerillas do not 
speak this language nor those who are 
prepared for armed struggle. The coward of 
a Home Minister sitting on the Treasury 
Benches does not have the political stamina 
to stand up to them, puts them in prison, 
telling lies. When it comes to answering the 
lies, he is away from the House. Today the 
lie has been nailed down by a leader of that 
party and I believe what he said. Today, Mr. 
Jyoti Basu and other prominent leaders of 
that party came here, discussed in my 
presence with the Prime Minister, how the 
problem could be tackled, how a common 
solution could be found, how even with that 
arrogant, insolent Chief Minister we could sit 
despite very many difficulties on a personal 
level and try to solve the problem. Is it not 
something very important ? All of us are 
seeing it. As far as the problems of the 
people are concerned, let us discuss them. 
We shall have our position, you will have 
your position. There will be conflict but 
there will be a lot of discussions. Therefore I 
say and once again I appeal because this is   
the   last   discussion   perhaps   because 

on the next non-official day I will not get it. 
1 would tell the Home Minister, the Prime 
Minister and the Government : Let them not 
drag us to desperation in this matter. We 
know that all should work for the 
strengthening of parliamentary institutions 
and democracy whether it is the Opposition 
or the ruling party, but let them not put us 
on probation and try to treat us as if we are 
second-rate parties or second-rate citizens. 
We would only like to see that this 
paliamentary institution thrives and 
flourishes, comes closer to the people, 
becomes worthy of the great name that the 
institution should have but then, is it not 
essential in that context that the 
extraordinary measures condemned by the 
whole world, condemned by your all the 
three living Chief Justices of India, your 
former Attorney-General under whom, when 
he was the-Attorney-General, without 
consulting whom, the law was passed, 
denounced by Dr. Radha Binod Pal, the 
eminent world jurist, who was a Member of 
the Tribunal for trying the war criminals, by 
all your Judges and others, artists, lawyers, 
professors, lecturers, all the newspapers in 
the country, well when everybody is 
demanding, is it not proper that you bow to 
the will of the people and to public opinion 
and then only qualify yourself to tell others 
in the Opposition that they should also be 
similarly respectful to very many other things 
which you think good ? 

Therefore my final word is this. They 
have said it will be considered very soon. 
The emergency was proclaimed for a grave 
external threat. That was the constitutional 
declaration. It is not justified on any other 
ground to-day. Then you have to pass 
another emergency order which I believe 
you are not doing, I hope. Because some 
police officers, high officials and some very 
few peole in the Congress Party have asked 
for the emergency to continue, that you 
should ignore the entire public opinion and 
let it continue, that should not be the 
position. May I, in all humility, appeal to 
my friends tn the Congress Party, including 
those who may not share my views in this 
matter that if not for anything else, for the 
sake of tradition, for the sake of Constitu-
tion, for the sake of decency in public life 
and for the sake of the future of our 
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parliamentary democracy, be down with the 
emergency and let at least the guarantees 
enshrined in the Constitution be restored to 
the citizens of our land ? 

MESSAGES FROM THE LOK SABHA 
1. THE APPROPRIATION (RAILWAYS) BILL, 

1966. 
2. THE APPROPRIATON (RAILWAYS) NO. 

2 BILL, 1966 
3. THE  KERALA  APPROPRIATION  BILL, 

1966 
4. THE KERALA APPROPRIATION (VOTE 

ON ACCOUNT) BILL, 1966 

SECRETARY : Sir, I have to report to 
the House the following messages received 
from the Lok Sabha, signed by the Secretary 
of the Lok Sabha. 

(a) 
"In accordance with the provisions of 

Rule 96 of the Rules of Procedure and 
Conduct of Business in Lok Sabha, I am 
directed to enclose herewith a copy of 
the Appropriation (Railways) Bill, 1966, 
as passed by Lok Sabha at its sitting 
held on the 24th March, 1966. 

2. The Speaker has certified that this 
Bill is a Money Bill within the meaning 
of article 110 of the Constitution of 
India." 

(II) "In accordance with 
the provisions of Rule 96 of the Rules of 
Procedure and Conduct of Business in 
Lok Sabha I am directed to enclose 
herewith a copy of the Appropriation 
(Railways) No. 2 Bill, 1966, as passed 
by Lok Sabha at its sitting held on the 
24th March,  1966. 

2. The Speaker has certified that this 
Bill is a Money Bill within the meannig 
of article 110 of the Constitution of 
India." 

(III) 
"In accordance with the provisions of 

Rule 96 of the Rules of Procedure and 
Conduct of Business in Lok Sabha I am 
directed to enclose herewith a copy of 
the Kerala Appropriation Bill, 1966, as 
passed by the Lok Sabha at its sitting 
held on the 24th March, 1966. 

2. The Speaker has certified that this 
Bill is a Money Bill." 

(IV) 
"In accordance with the provisions of 

Rule 96 of the Rules of Procedure and 
Conduct of Business in Lok Sabha, I am 
directed to enclose herewith a copy of the 
Kerala Appropriation (Vote on Account) 
Bill, 1966, as passed by Lok Sabha at its 
sitting held on the 25th  March,   1966. 

2. The Speaker has certified that this 
Bill is a Money Bill." 

Sir, I beg to lay a copy of each of the 
Bills on the Table. 

THE VICE-CHAIRMAN (SHRI 
M.   RUTHNASWAMY) :        The      House 
stands adjourned till 11 A.M. on Monday. 

The House then adjourned at 
seven minutes past five of the 
clock till eleven of the clock on 
Monday, the 28th March. 1966. 
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